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I. Original Application i\JO._LJ 
Misc petition EDo.  

Oonternt etition No. 	.. 

evicI Application No. . 

Apiocant(S) 	F' 	4'/° l t II-e VSUnion of India & Cs 

Advocate for the Applicant(S) _N  
4-  

Advocate for the 

zi ! 
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dcp:.... 
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Dy it4j%rar 

of th& gistry  aato 	CTir of the Trilurial. 

L 
r4 tfr  

Thc 	r-'t 
•• 	. 1 04 

IN 

18.5.07. 	The c iairn of the applicant is that 

From April 1999 to 28th  April, 2001 the 

apl&cants have been continuously 

wo&ing as Casml labour. On 2001 the 

applicants were terminated from their 
/ 

services. The applicants have approached 

thio.  Tribunal by filing of 0.A.No.353 of 

2001for granting the temporary 

staus/regu.1arisation. This Court has 

pased an order dated, 11.2.2002 directing 

the, respondents to consider the case of 

theapplicants and the services of the all 

the workers who worked for 240 days 

without taking note of the artificial breaks. 

Sulsequently again the applicants have 

approached this Tribunal by hung 

O.A.No.94 of 2003. On 25.022004, the 

Tribunal, has disposed of the said. O.A. 

directing the respondents to consider the 
Contd/- 	/ 

• 	A 
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case of the applicants. The Tribunal 

observed that the applicants case be 

considered under DOPT O.M. dated 

!I'Q 711c_Q 	 4 4— 	07.06.1998. On 30.11.2004 (ncw'e H) 

4h J-vi 4-43Y 	 the respondent has passed an order in 

4, j_J-/iY1 	tppns of the jii 	ant and order passed 

by this Tribunal on 25.02.04, it was 

,, 	 ... 	

stated, that none of the applicants. have 

l) ) 
JjC) 2 	 .. 	completed 240 days in two consecutive  

yeairs and as such they are not entitled for 

orratus. 
• 	 .. :• •. 	ibavebeard MrJ.L.Sarkar learned 

cotrnsel for the applwants Mr M U 

j.Jthihed learned AddI.C.G.S.C. fr the 

ies..iidenlis.' 	 Off 

)n the facts and circuintances I am 

of the ew that the application has to be 

admitted Application s admitted 1ssue 

notice on the respondeits Post the matter 

oii290607 

Vice-Chaiiinan. 

lm 	' 	.. 	 "•.. . 

	

29 607 	Coune1 for the resiondentp.edi 

time to ifie written stal.emenl Let it he one 

Post the mattei on 30.7.07.  

I 
e-Charmaii 

L.. Im
H•. 	

. 
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30.7.07. 	Post the rnater on29.8.07. 	

: 
Vice-Chairman 

Im 	 / 

5- 
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29.8.07 	Lt Llic cuse be OStLd on2l.c'.07 

for filing written statncnt. 

Pust on 2 1.9.07 for orLr. 

Vice Chainuau 

Pg 

vI * 	
17.9.07 	Rejoinhas filed to- y  Post the 

matter on 4. 10.6 

 
vice- 

17.9.07 	Let the case be listed on 10.10.07 for 

A> 	 filing of written statement. Post the mater 

on 10.10.07 for oixlers. / 

Vice-Chairman 

10.10.2007 	Written Statement has been filed ir,  * 

Desplt 4 adjournments granted 

Applican no rejomder has been filed a. VC 	' 

C' h\this matter on 26.11.20(Y7 

final disposaiering. Mr.U.l3aishya, learned 

Sr,Standing Coel appearing for the 

.. Central Uovernme undertakes to file 

appearance memo in tIourse of the day. 

Rejoinder, if any, may led, before the 

next date. 

(Khushiram 	(M.R.Mohantv). , I 
Memher(A) 	Vice-Chirmn / / 

IM 

/.L 



	

10.10.2007 	Written Statement has been filed in thi's case. 
Depte four adjournments granted to the 

Appli'nt, no rejoinder has been filed as yet. 

\Cail this matter on 26.11.2007 for 
fmal disa/hearing. Mr.G.Baishya, learned 
Sr,Standing\.\Counsel appearing fbr the 
Central (ioint undertakes to file 
appearance mextin the course of the day. 

Rejoinder, if any, y be filed, before the 
next date. 

(Khushiraxn 	(M.R. ohanly) 
Mernher(A) 	Vice-Chjrmn 

Im 

10.10.2007 	 Mr.M.U.Ahmed, learned Add!. 
\Al 1 ç (4 Standing Counsel appearing for the Central 

Government is absent. No Written Statement 
has been filed. 

Call this matter on 19.11.07. 

(M.d) 
Member(A) 	Vice-Chafrmzm 

un 

• 	 19.1 1.2007 	No written statement has yet been 
• 	 filed in this case. Mr.M.U.Ahmecj, learned 

Addl. Standing counsel for the Union of • . 	
India undertakes to file written statement 

by 17th December, 2007. 

Call this matter on 17.12.2007 
awaiting reply from the Jespondents. 

•: 

	

(Khushiram) 	 (M.R.Mohanty) 

	

Member (A) 	 Vice-Chairman 
/bb/ 

ml 



O.A. 36/2007 

17.12.2007 	Mr.A.Dasgupta, learned counsel for 

the Apphcant is present. 

in ircI1i! 	p 

No written statement has olreody.9' 
been filed in this case. 

.Ij 

Call this matter on 21.01.2008 

awaiting written statement from the 

Respondents. 

(M.R.Mohanty) 
Vice-Chairman 

/bb/ 

21.01.2008 	Mr. M. U. Abmed learned Addi. 

ff0 
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• Standing Counsel appearing for the 
Respondents undertakes to file written 
statement in course of the day. He is also 
instructed to serve the copy of the written 
statement on Dr.J. L Sarkar, learned 
counsel, who has been instructed.by4be 
party in the matter, appearing for the 

Applicant Registry is to accept the 

• 	ritten statement, if the same is in the 
order. 	 • 

Dr.J.LSarkar, learned counsel 
• appearing for the Applicant undertakes to 

file rejoinder on behalf of the Applicant by 
18th February, 2008. 

Respondents should produce a copy 
ofthe O.M. dated 07.06. 1988 and the 
subsequent Scheme of 1993. The 
Respondents 'should disclose any clear 
terms about the days of engagements and 

I the breakup periods of the Applicants by 
I-_------- 

15th February, 2008. 
Call this matter on 18.2.2008. 
Send copies of this order to the 

Respondents in the address given in the 

O.A.  

(Khushiram) 	(M.R.Mohanty) 
1vvl 
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18.02,2008 

	

O.A36 o7 	 - 

Mr. S. Nath learned counsel on 

behaif of Mr. A. Dasgupta, leanied. - 

counsel appearing for the Applicant 

prays for four weeks ime to ifie 

rejoinder. Mr. M. U. Ahmed, learned 

Add!. Sthnding Counsel appearing 

for. the Respondents is present. 

Awaiting filing of the rejoinder the 

case may be listed for hearing on 

02.04.2008. 

	

Call 	this 	matter 	on 

02.04.2008. 

(Khushiram 
Member (A) 

I, 

Liii 

02.04.2008 ' 	Heard Mr. Asish Dasauti. !nrnr1 

counsel appearing for the Applicant and 

'Mr.M.U.Ahrned, learned AddL Standing counsel 

apearing for the Respondent Department. We 

also perused the materials placed on record. 

2-$ ( 

/D/A 	
wi 

'.z 

, 

? 

• 	/bb/ 

• 	For the reasons recorded separately this 

OA. stands dismissed. There shall beno order as 

to costs. 	. 

ushim) 	 - (M.R.Mohanty) 
Member (A) 	 - Vice-Chairman 

1 

H 

- 	 - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

4 

Original Application No. 36/2007 

DATE OF DECISION: 02-04-2008 

Shri Heeralal Rawath & 29 others 
...............................................Applicant/s 

By Advocate Shri A. Dasgupta 
...................................Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
...............................................Respondent/s 

Mr M.U.Ahmed, AddL C.G.S.0 
.............................................Advocate for the 

Respondent/s 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BIE MR KHIJSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to see 
the judguient? 

Whether to be referred to the Reporter or not? 	Yest$e 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 ,. 

71 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.36 of 2007. 

Date of Order : This the 2nd Day of April, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KH]JSHIRAM, ADMINISTRATIVE MEMBER ,  

 Sri Heeralal Rawath 
 Sri Rubul Mout 
 Sri Urnesh Kumar 
 Sri Kiran Goswami 
 Sri Upendra Raut 
 Sri Mohan Tanti 
 Sri Jaimangal Rawath 
 Sri Phonen Gogoi 
 Sri Kanak Das 

 Sri Kailash Yadav 
 Sri Hiralal Kurmi 
 Sri Nar Bahadur Thapa 
 Sri Tenzeng Das 
 Sri Jiten Sarkar 
 Sri Chilan Duarah 
 Sri Loknath Baruah 
 Sri Robin Das 
 SriMidulDas 
 Sri Kadam Phukan 
 Sri Rupam Das 
 Sri Bijay Gogoi. 
 Sri Rajen Saikia 
 Sri Binod Das 
 Sri Rajib Rajkhowa 
 Sri Anirit Tanti 
 Sri Binod Dihingia 
 Sri Atul. Chetia 
 Sri Fulena Prashad 
 Sri Kulendra Gogoi 
 Sri Manik Chetri 

By Advocate Sri A. Dasgupta 

Versus - 

1 .Union of India 
(Represented by Secretary to the 
Govt. of India, Ministry of Defence) 
New Delhi-i. 

2.General Officer Commanding, 
2 Mountain Division, 

Applicants 
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C/o 99 Ao 
General Officer Commanding, 

' orps, Clo 99 A.P.O 

Commanding Officer, 
2 Mountain Division, 
Ordinance Unit, 
Clo 99 A.P.O 	 Respondents 

By Mr M.U.Ahmed, Addl. C.G.S.0 

ORD ER(ORAL) 

The Applicants, 30 in number, have claimed that they 

continuously (with intermittent breaks) worked as casual labourers 

(between April 1999 to 2001) with the Respondents and their services 

were terminated (without conferment of temporary status in terms of 

the scheme of the Government of Jndia)and that they were thrown out 

of the job during 2001. They had earlier approached this Tribunal with 

O.A353/2001; which was disposed of (on 11.02.2002) by remanding the 

matter to the concerned authority with, direction to examine the case of 

the Applicants, on merit, in the light of the scheme of 1993 and that, 

while doing so, the authority should take note of the services of all the 

workers who worked for 240 days without taking note of the artificial 

breaks and that the department shall remain free to take a decision in 

the matter, on merit, by keeping in mind its need, the availability ,  of 

work and the object of the scheme. The respondents were also directed 

by this Tribunal to complete the exercise within four months and pass 

necessary speaking order as per law. The Respondents complied with 

the order by passing a speaking order,, on 24.05.2002, stating that the 

0 

I. 

11 

Applicants were employed on daily wage basis by the Respondents and 
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they were neither working prior to nor on the date of issuance of the 

Government of India Notification of 1993; that, temporary status, in 

the premises, was/were not available to be conferred on them and that, 

therefore, their claim for grant of temporary status was rejected. The 

Applicants again challenged the said decision dated 24.05.2002 before 

this Tribunal, by way of filing O.A.94/2003; which was decided (on 

25.02.2004) with direction to the Respondents to reconsider the cas'e of 

the Applicants subject to the eligibility criteria/on fulfilling the 

eligibility condition as per DOPT circular dated 07.06.1988. The 

Respondents have, again, complied with the order of this Tribunal and 

passed an order (on 30.11.2004) inter alia stating therein that the case 

was considered in depth (with reference to relevant documents) by the 

Respondents. Relevant portion of the said Order dated 30.11.2004 

reads as under 

"(a) Applicants were sponsored by Employment 
Exchange, Dibrugarh. 
(b) Not even a gingle applicant has completed 240 

days of continuous service in two consecutive 
years. All applicants have a break in service." 
no applicant meets the laid down eligibffity 

criteria for grant of,  temporary status. Therefore, it is 
not possible on the part of the unit/department to 
confer temporary status to the applicants, 31 in 
nmnbers in O.A.94/2003." 

The above decision of the Respondents are subject matter of challenge 

in this Original Application filed under Section 19 of the 

Administrative Tribunals Act 1985. 

2. 	The Respondents have ified written statement stating that 

the Respondents (2 Mountain Division Ordnance Unit) being 

responsible to provide logistic support to all the units dependent on it, 

had to take workload which had increased manifold and, as a result of 

11~ 



4 

additional role assigned to the unit in Counter Insurgency Operations, 

they had to seek approval from the superior authority of the 

Headquarters for engagement of labourers; for the dependent units 

which were spread in vast areas (700 km x 700 krn) located in remote 

Upper Assam and Arunachal Pradesh and because it was requested to 

take care of the work load which is of non routine nature. In the instant 

case the payment to the labourers were made by the CpA at the end of 

the month. The names of the candidates, before their engagements, 

were obtained from District I mployrnent Exchange at Dibrugarh and a 

Board of officers was convened to assess the suitability of the 

candidates. It is the case of the Respondents that since none of the 

Applicants were ever employed prior to the notification of the scheme 

(i.e. 10.09.1993) nor any of them have rendered continuous service of 

240/206 days, as the case may be, on that date; 

temporary status on them was not conferred. Moreover, regular troops 

having been made available to undertake the challenge of additional 

task, the necessity of engaging porters was stopped and, therefore, the 

Applicants were not employed/engaged thereafter. It is further case of 

the Respondents that 1993 scheme, being an one time scheme for grant 

of temporary status etc. and the same im not being a continuous scheme, 

the Applicants cannot claim any benefit thereunder and that since not 

even a single Applicant had completed 240 days in 2 consecutive rears, 

the claim of the Applicants are not sustaibable. 

3. 	We have heard Mr A.Dasgupta, learned counsel appearing 

for the Applicants and Mr M.U.Ahmed, learned Addl. Standing counsel 

for the Respondents and perused the materials placed on record. 



/ 
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4. 	It is a clear case, where Applicants were engaged as casual 

labourers long after the notification of the scheme of 1993. Under the 

said scheme, those who were under casual engagements, on the date of 

issuance the said notification, they were to get benefit of the said 

scheme. To say in other words, it was an one time scheme meant for the 

casual labourers engaged on the date of issuance of the 

Notification/Scheme of 1993. Therefore, they are neither covered under 

the provisions of the scheme (notified in 1993) nor are they otherwise 

eligible for conferment of temporary status as desire by them.. 

	

5. 	Learned counsel for the Applicants faced with the above 

situation, prayed that if a direction for consideration of claim of the 

Applicants could be issued,' it will help them to seek an engagement on 

the basis of their past experiences and that at least they could be given 

preference in the matter of engagement as casual labourers; as are 

being engaged by the Respondents. Mr M.U.Ahmed, learned Addi. 

Standing counsel for the Respondents argued that the Respondents in 

compliance of the direction of this Tribuial given in. O.A.94/2003 has 

already passed a speaking order after examining the records of each 

one of the applicant. Since none of the Applicants have fuffilled the 

eligibility condition, the Respondents have rejected their case for grant 

of temporary status. Accordingly no purpose will be served by referring 

the matter again and again to the Respondents to consider their case as 

the same has been examined and scrutinized twice by the Respondents 

and has been found without any merit 

6. 	In a similar case (where certain persons claiming to be 

casual labourers, seeking regularization in Railways were repeatedly 
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remitted back to the Respondents by this Tribunal to explore the 

possibility of regularization/engagements) Hon'ble High Court has, 

virtually, reprimanded this Tribunal for remitting the matter time and 

again (ReferenceOrder dated 10.12.2007 of the Hon'ble High Court of 

Guwahati rendered in W.P.(c) No.6201/2007AGopal  Chandra Saha & 

Ors. Vs. Uthon of India & Ors). Thus, the last prayer of the counsel for 

the Applicants cannot be acceded to. 

7. 	Accordingly the claim of the Applicants for grant of 

temporary status is without any laid down criteria/eligibility and the 

O.A being devoid of merit, the same is dismissed; but however, without 

any,  order as to costs. 

(KHUSH[RAM) 
	

(MANORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

/pg/ 
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Tr.buJ 

L ADMtNiSTRAr yE TRIBUNAL, 

JWAHATrBENCH- 

GUWAHATI 

I .  
Original Application . ....... / 2007 

Shri Heeralal Rawath & Ors 
....Applicants 

Union df India & Ors. 
....Respondents 

SYNOPSIS & LIST OF DATES 

This is an application for setting aside the order dated 30.11.2004 
[Annexure: - HI passed by the Commanding Officer (Respondent No. 4) 
reject. the granting of temporary status in a -  wrong notion and for a direction to 
regularize the services of the applicants having completed 240 days in a year for 
two consecutive years as per DOPT Office Memorandum dated 07.06.1988 and in 
viefthe Judgment and order passed by this Hon'ble Tribunal in Original 
Application No. 353 of 2001 on 11.02.2002 and in Original Application No. 94 of 
2003 on 25.02.04. 

Date Particulars Annexure I Para Page 
1997 Authorities of 2 MTM Div Ordinance Unit - 

sent requisition for sponsoring names of 
candidates to employment exchange for 
recruitment of Casual Mazdoors.  

14.10.97 Applicant 	names 	were 	sponsored 	by A 
15.10.97 Employment Exchange and they were (Copy of the letter 
16 10.97 asked to appear before the Commanding dated 	13.10.97 

Officer 2MTM Div. Ordinance Unit on issued by the Asstt. 16 
14.10.97, 15.10.97 and 16.10.97. Director 	of 

Employment 
Exchange, 
Dibrugarh to one of 
the applicant)  

On 	receipt 	of the 	aforesaid 	letter the 
applicants appeared . before the interview 
Board. All of them succeeded after getting - 

qualified in physical test viva-voice etc.  
01.12.97 Appointment orders to the applicants' No. I B (Series) 
02.12.97 to 28 were issued by the Commanding Appointment letters 

Officer, 2 MTM Div. Ordinance Unit on issued 	by 	the 17-43 
1.12.97 	and 	were 	directed 	to 	Join 	on Commanding 
2.12.97 and they joined their duties on Officer. 
2.12.97.  

I 
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23.04.98 The applicant No. 29, 30, 31 were in the 
28.4.98 waiting list for appointment, however they 

were subsequently appointed. The applicant 
No. 29 and 30 joined, on 23.04.98 and • applicant No. 31 joined on 28.4.98. 

•Since the date of joining the applicants 
have been in continuous service without - any interruption.  

2.12.97 From 	December, 1997 to March 1999 
to the applicants were paid their frill wages for 

Mar' 99 all 	working 	days 	except 	Sunday 	and 
Holidays. 	During 	this 	period 	all 	these 
applicants had completed more than 240 
days.  

April From April 1999 to 28th  April 2001 though Detailed particulars 
the 	applicant 	had 	been 	continuously of number of days 
working 	for 	all 	working 	days 	but worked 	8y 	the 
unfortunately on record they were shown to applicants 	in 	each 
have worked for 19 days in a rnonth.This morith commencing 
was 	done 	with 	an 	oblique 	motive, to from Feb' 1998 to 
frustrate their claim for .regularization after Dec' 	1998 	are 
having temporary status. It reveals from furnished in tabular 
attendant 	register 	that 	applicant 	had from in Para........ 
completed more than 240 working days in 
the year 1998. . 

28.04.01 From 28th  April 2001 the applicant have not 
allowed 	to 	work. 	All 	of them 	were 
terminated from their services by verbal 
orders of the concern officer under whom 
they had been working.  

03.07.01 Though the applicants were disengaged but C 
the concerned authority sent requisition -for (Letter dated 3.7.01 
sponsoring some persons for engagement as issued by the Asstt. 
casual 	labourers. 	Then 	the 	applicant Director 	of 
approached 	the 	employment 	exchange Employment 	Dist 44 
authority. The Asstt. Director of District Exchange .  
Employment Exchange, Dibrugarh vide his Dibrugarh 
letter 	dated 	03.07.2001 	sought 	for 
classification from respondents ,whether the, 
applicants 	would 	have 	preference 	in 
engagement.  
On receipt of the letter dated 03.07.2001 
the Commanding Officer had not proceeded 
to engage casual labour.  

11.02.02 The applicants in that aforesaid situation D 
preferred an application before this Hon'ble Judgment and Order 
Tribunal for conferment of temporary status dated 	11.02.02 
and regularization of their services. This passed 	by 	the 45-50 
application wasregistered as QA No. 353 Hon'blê Tribunal in 
of 2001. This Hon'ble Tribunal passed O.A. No. 353 of 01 • judgment and order on 	11.2.2002. 	The 
Hon'ble Tribunal remanded the matter to • 
the concerned authority to examine the case  

' l 
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on merit in the light of the scheme of, 1993 
for conferment of temporary status and it 
was further directed that in doing so the 
authority should CaidQi the service of all 
workers who served 240 days in a year 
without taking note of artificial break..  

24.05.02 On 24.05.02 one Major' Anil Bishnoi 0/c E 
Administration and Service Wing passed a Order iated 24.5.02 
speaking 	order 	on 	behalf 	of 	the served 	one 	Sri 
Commanding Officer as per direction of Rubul Mout 
this Hon'ble Tribunal. In the said order it 5 1-52 
was contded that as the applicants were 
not in employment prior to 1993, they are 
not entitled to conferment of temporary - 	 - 

status. 
25.02.04 Being 	dissatisfied with the order dated 

24.05.2002; 	the 	applicants 	again (Order dated 
approached this Hon'ble Tribunal by filing 25.02.04 in O.A. 
a Original Application. The said Original No. 94 of 2003 
Application is registeed as O.A. No. 94 of passed by the 

• 2003. 	On 	25.02.2004, 	the 	Hon'ble Hon'bleTribunal. 
• Tribuna, 	\'vhile 	disposed 	off the 	said 

• application it was stated that the scheme for - 53-5 5 
grant 

I

of temporary 	status 	is one time 
arrangement. 	It 	is 	applicable 	to 	these 
persons who joined prior to 01.09.1993 and 
fulfilled the criteria laid in this behalf. The 
Hon'ble Tribunal further observed that the 
applicants case be considered under DOPT 
O.M dated 07.06.1988.  

28.10.04 Employment Exchange •  in Dibrugarh was G 	- 

25.11.04 informed that some ma.zdoors would be (Representation 
recruited in their establishment and the dated 25.11.2004) 56 
employment exchange may, sponsor some 
persons 	for 	this 	recruitment. 	Feeling 
aggrieved by this approach the applicant 
submitted representation.  

30.11.04. On 30.11.2004, Offg. C/O passed an order II 
in terms of the judgment and order passed (Order dated 
by this Hon'ble Tribunal on 25.02.04 in 30.11.04) 
O.A. No. 94 of 2003. In this order it was , 57 
stated that none of the applicants had 
completed 240 days in two consecutive 
years and as such they are not, entitled for 

* temporary status. 
25-31 The 	respondent 	authority 	published 	an I' 
Dec. 04 advertisement in Employment News at 25- (Advertisement 

31 	Dec' 	2004 	inviting 	application 	for dated 25-31 Dec' 04 58 
recruitment at 2nd  Mountain Div. Ordinance in Employment 
Unit, C/o 99 APO for the post of Mazdooi\ Exchange. 
exclusively for SC/ST. But the concerned 
authority did 	not 	proceed thereafter till • 	 , 

date.  

n 

I.. 
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7.11.06, The applicant approached the concerned J (Series) 
5.8.06 authority 	by 	submitting 	several Representations 
1.8.06 representations for re-instatement. But the dated 7-11-06, 5-8 59-63 
24.4.06 concerned authority did not reinstate the 06, 1-8-06, 24-4-06 

applicants till date. and 25-10-05 
25.10.05  

Filed by 

Aga 
Advocate 

.1. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

• 	GUWAHATI BENCH, 

• GUWAHATI 

Original AplicationNo ............. . ..... I 2007 

Shri Heeralal Rawath & Ors 
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• 	Union of india & Ors. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, 

GUWAHATI 

• 	 Original Application 	......... / 2006 

Shri. Heeralal Rawath & Ors 
....Applicants 

-vs- 
Union of india & Ors. 

• 	 . 	....Respondents 

Particulars of the Applicant: 

• 	1: 	Sri Heeralal Rawath 
S/o Sri Ramdeo Rawath 
Sector —B Dinjan Cantt. 

-' 	 Station Head Quarter, 
• 	 P.O. - Panitola, District - Dibrugarh. - 

2. 	Sri Rubut Mout 
S/o Sri Pulin Mout • . 	• 	 Village - Dongerchuk, 
P.S - Chabua, District - Dibrugarh., 
Pin-786184. 	 • 

• 	 3. 	Sri Umesh Kumar 
S/o Late Ram Kuinar 	• 
KlIarjan T.E., 14 No. Line 
District: - Dibrugarh. 
Sri Kiran Gswami 	 . • 
S/o Late Ramdas Baisnad (Adoptive Father) 
Viii— Chakali Voria, 
P.O. PaniTola, P.S. Chabua 
Dist- Dibrugarh. 

. 

	

	SriUpendra Raut 
S/o Sri Shiv Charan Raut 
C/o Jayram Store, 	- 	• 

• 	. 	 Vill - Kajani Ban, P.O - Dinjan, 
P.S. - Chabua, Dist - Dibrugarh. 

• 	6. 	• Sri Mohan Tanti 
S/o Rajender Tanti 

• 	 . 	Viii - Dinjan (Gherkhibasti) 
• 	. 	 P.O.—Dmjan, P.S. Chabua 

District - Dibruarh. 
7. 	Sri Jairnangai Rawath 



.5 

2 
. 

2 
S 	 . 

1 
c13 

• 
0 

S/o Sri Rathbiraji Rawath 
Sector - B, Dinjan Cantt,  
P.O. Dinjan,P.S. Chabua 	S .. 
District - .Dibrugarh. 

8.. 	Sri Phonen Gogoi 	 . . 

S/o Late Monuram Gogoi  
Viii— Pubdeodhaigaon  
P.O. Chabua, P.S. Chabua, 
Dist - Dibrugarh. Pin 786184..  

• 	 9. 	Sri Kanak Das  
S/o Sri Bhola Ram, Das 
Sector B, Dinjan Cantt. 
P.O. Dmjan, 

* 	.• 	. District- Dibnigarh, Pin - 786189. 
10. Sri Kailash Yadav 

S/o Munnü Yadv 
Viii— Dinjan (Gherkhi Basti) 
P.O. Dinjan, District - Dibrugarh 
Pin - 786189. 

11. Sri I4iralal Kurmj 	• 	
0 

• S/o Late Kalipada Kurmi, 
Vii - Chaklivoria, P.O. - Panitola, 

0 	P.S. Chabua, Dist - Dibrugarh. 
12. SriNarBahadurThpa 

• S/o Sri Mon Bhadiir Thapa 
Vii— Dhigaliban, Baghbari, 	0 

P.O. - Panibari, Dist- Dibrugarh. 
1.3. Sri Tenzeng Das 

'S/o Late Kushal Das, 
Vill&P.O.—Chabua 
District - Dibrugarh.. 

 Sri Jiten Sarkar 	 0 	••0 

0 S/o Sri Dinesh Sarkar 
yiil - Mirigaon, P.O. Muiukgaon, 
P.S. Chabua, Dist - Dibrugarh. 

 Sri Chilan Duaráh 
S/o Sri Aneswar Duarah 
Viii - Chatiagaon, P.O. Chatiagaon. 
Chabua, Disirict - Dibrugarh. 

- 	

• 	 16. • 	Sri Loknath Baruali 	. 	. 

S/o Sri Dondee Baruah 	0 

Viii —' G rpara Gaon, 
P.O. Gorpara (Dikhom) 
District - Dibrugarh. 

• 	

• 	17. - Sri Robin Das • 

S/o Sri Bhubttl Das 	• 	 _, 
Viii— Bhardhara 	S 	

, • 

P.O-*— Bhardhara (Kanjichowa) 	5 



3 

19 

20 

21 

22 

23 

- 	 24. 

 

 

Dist - Dibrugarh 
Sri Midul Das 
S/o Late Phukan Das, 
Viii— Morichagaon, P.O. Chetiagaon, 
Chabua, District - Dibmgarh. 
Sri Kadam Phukan 
S/o Sri Malok Phukan 
Viii— Chetiapathar 
P.O. - Rangchangi, P.O. Chabua, 
Dist - Dibrugarh. 

Sri Rupam Das 
5/0 Late Sumeshwar Das, 
Vill - Morichagaon, P.O. Chetiagaon (Chabua) 
Dist - Dibrugarh. 

Sri Bijay Gogôi 
S/o Naren Gogoi 
Viii— Chetiagaon 
P.O. - Chetiagaon (Chabua) 
Dist - Dibrugarh. 

Sri Rajn Saikia 
S/o Sri Kamleshwar Saikia 
Viii— Puiunga, P.O. Chabua 
P.S. Chabua, Dist - Dibrugarh. 

Sri Bmod Das 
S/o Sn Suijya Das 
Viii - Morichagaon, P.O. Chetiagaon 
P.S. Chabua, Dist - Dibrugarh. 
Sri Rajib Rajkhowa 
S/o Sri Rajen Rajkhowa 
Viii— Mudeigaon, P.O. Bogdung (Panitoia) 
Dist - Dibrugarh, Assam 
Pm —786183. 
Sri Amrit Tanti 
S/o Late Bharat Tanti 
\!ill - Nagaon (Basti) 
P.O. Dinjan, P.O. Chabua 
Dist - Dibrugarh. 

Sri Binod Dihingia 
S/o Sri Susen Dihingia 
Viii - Dihingiapar 
P.O. Dinjay Satta (Chabua) 
Dist - Dibrugarh. 



 Sri Atul Chetia 
S/o Sri Lubeshwar Chetia 
Viii - Begoritoliagaon, 
P;O. Mohmara (Dhiköm) 
District - Dibrugarh. 

 Sri Fulena Prashad 
S/o Sri Harilal Prashad 
Viii - Kajani Ban, 
P.O. Dinjan, P.S. Chabua, 
Dist - Dibrugarh. 

 Sri Kulendra Gogoi 
S/o Sri Ghonen Gogoi, 
Viii— Naharani, P.O. Borchapuri (Panitola) 
Dist - Tinsulia. 

 Sri Manik Chetri 
S/o Late Budeshwar Chetri 
Viii— Chetiagaon, P.O. Chetiagaon, 
P.S. Chabua, Dist - Dibrugarh. 

Particulars of the Respondents: 

 Union of India 

(Represented by Secretary to the 

Govt. of India Ministry of Defence) 

 General Officer Commanding 

2 Mountain Division 

Cbo 99 A.P.O. 

 General Officer Commanding 	- 

4 Coips, C/o 99 A.P.O. 

 Commanding Officer, 
2 Mountain Division, 

Ordinance Unit, 
CIo99A.P.O 

1 

/ I 

I 

4 	 '2, 
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Particulars of the Order against which the application is made: 

Anorder dated 301h  November 2004 passed by Lt Col, Offg CO. 

Jurisdiction of the Tribunal:  

The applicants declare that the subject matter(s) of the application is 

within the jurisdiction of the Hon'b1e'Trbunal. 

Limitation: 

- The applicants further declare that the present application is within the 

Limitation prescribed in Section 21 of the Administrative Tribunal Act, 

1985. - 

Facts of the Case: 

Y 

NEEPIA 4.1 	That the applicants are the citizens of India and are entitled to all the 

rights and privileges guaranteed to the citizens of India under the 

Constitution of India. This application is for common cause of 

regularizations 'of the applicants. The applicants, therefore crave 

leave of this Hon'ble Tribunal under Rule 4(5) (a) of the Central 

Administrative Tribunal Procedure Rule 1987 to file this joint 

application. 

4.2 That all the applicants got their names, registered under Employment 

Exchange at Dibrugarh, Assam. 

4.3 The Authorities of 2nd  Mountain Division Ordnance Unit, C/o 99 

APO, in the year 1997 sent requisition to the local employment 

exchange for sponsoring names of candidates for, requirement of 

casual mazdoors. Pursuant to that the applicants were sponsored by 

their Employment Exchange vide letter dated 13.10.1997 issued by 

Assistant Director of District Employment Exchange, Dibrugarh, 

directing them to appear before the Commanding Officer, 2nd 

Mountain Division -Ordnance Unit, C/o 99 APO on 14.10.1997, 
15.10.1997 and 16.10.1997. 

A copyof the letter dated 13.10.1997 to one of 
the applicants is annexed herewith and marked 

as Annexure: - A. 



6 S  

'2 

3 
cA 

LJ 

That on receipt of the aforementioned letter• the applicants appeared 

before the interview board. All of them succeeded -after getting. 

qualified in physical .tst, vifavoice. The applicants were selected 

for employment to the post of casual labour. Appointment orders 

with respect to the Applicants No 1 to 28 were issued by.  

Commending Officer, 2nd  Mountain Division Ordnance Unit, on 

1.12.1997. They weredirected to join their duties on 02.12.1997 and 

accordingly they joined in their servie'e op the same day. The 

applicants No. 29, 30 and 31 were in the waing list. However, they 

were subsequently appointed in the month of April 1998. The 

Applicant No. 29 and 30 joined their duties on 23.04.1998. The 

applicant No. 31 joined his duties on..28.04. 1998. 
.1 

Copies of the appointment letters issued by the 

Commanding Officer are annexed herewith and 

marked as Annexure: — B (Series). 

• 4.5 	That since the date of joining the applicants had been renäering their 

continuous services without any interruption. The applicants were 

• paid their full wages for all working days' except some day and 

holydays from 2 December 1997 to March 1999. During this 

pefio4 all these applicant had completed more than 240 days in a 
• year. From April 1999 to 28th  April 2001 though the applicant had 

been continuously working for, all working days but unfortunately on 

record they were shown they have worked for 19 days in a month. 

This was done with an obique motive to frustrate their claim for 
• n 

•regulJarization after having temporary status.' The applicants had been 

able to collect the number of working days as records in the 
• . attendance register maintained by the authorities from February 

1998 to December 1998. The Detailed particuliIrs of number of 

working days from February to December 1998 are furnished bellow 
mthetabularform: - 

a- 



- 	 - 

/ 

J ' 

I 

-.. 

.LICANT FEB MAR APR MAY JUN JUL AUG SEP OCT NOV DEC TOTAL DAYS 
NUMBER  

1 23 25 26 24 25 26 25 26 24 24 26 274 
2 23 25 26 24 26 •26 22 25 24 22 16 261 
3 23 25 26 24 25 26 25 26 24 23 26 272 
4 23 25 16 13 26 25 23 26 24 24 26 251 
5 23 .25 25 24 26 25 25 20 7 23 26 259 
6 23 25 23 24 24 25 24 26 24 24 25 267 
7 23 25 26 24 24 26 24 24 20 24 26 266 
8 23 25 23 23 25 25 NIL NIL NIL 23 25 192 	' 
9 23 25' 26 24 25 26 25 26 24 20 26 270 
10 23 25 16 15 26 26 25 26 .24 24 26 256 
11 23 25 22 24 26. 23 25 25 24 24 26 267 
12 23 25 24 24 26 25 21 22 23 23' 25 .261 
13 23 25 26 24 26 26 25 26 18 10 24 253 
1 23 25 19 24 26 .24 25 • 26 22 22 26 262 
1' 23 25 23 23 26 23 22 25 22' 23 26 261 
1 G 23 25 19 20 24 26 25 23 24 23 26 258 
17 23 25 22 23 26 26 23 25 24 22 20 259 
1 23 25 19 3 NIL 26 23 26 24 21 23 213 	- 

23 25 23 24 21 24 21 26 24 24 19 254 
23 25 . 24 23 26 26 19 24 24 - 24 24 262 

2 1 23 	1 25 24 24 26 26 24 24 24 24 23 267 
22- 23 25 22 23 25 26 23 26 24 • 24 26 267 
23 23 25 .26 23 26 23 25 26 24 24 26 271 
21 23 25 24 24 25 26 24 26 24 24 26 271 
2 23 25 26 24 25 26 25 26 24 24 26 274 
26 23 25 20 24 26 25 24 26 22 24' 24 263 
2- 23 25 24 21 26 26 25 26 24 24 26 270 

____ 7 24 26 26 24 26 24 24 26 NIL NIL 207 	- 
2.5 7 24 26 26 11 23 f 24 23 22 ML ML 186 	'- 
3 -0 3 24 26 ML 22 	1 24 1 24 22 25 ML ML 170 
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4.6 That the applicants have not been allowed to work from 29th  April 

2001. All of them were terminated from their services by verbal 

	

. 	orders of the concerned officer under whom they had been working. 

The applicants were disengaged but the concerned authority sent' tJ\ 
'requisition for sponsoring some persons for engagment for casual 

• labour in establishment of 2 nd Mountain Division Ordinance Unit, 

C/o 99 APO where the applicants had been working as casual 

emplOyee vide their notification No. CPT / EST dated •2nd  June ( 

• 	 2000. 
1, 	 a 

• 	 4.7 That the applicants represented their case before the employment 
• 	 exchange authority who espotised the cause so that they may have 

preference in engagement ? casual employees in the 2nd  Mountain 

Division Ordinance Unit, C/o 99 APO.. Accordingly A.  ssistant' 

Director District Employment Exchange, Dibruarh,, vide his letter 

•  dated 03.07.200 1 intimated the commanding officer 2 nI Mountain 

Division Ordinance Unit, C/o 99 APO seeking clarification whether 

the applicants would have preference in engagement of casual labour 

in the said establishment. On receipt of that letter dated 03.07.2001 
• 	

the commanding officer had not proceeded to eii'gage casual labour 
I 	 - 	 S in the establishment. 

Copy of the letter-dated 03.07.2001 issued by 

the Assistant Director, District Employment' 

Exchange, Dibrugark is annexed herewith and 
marked as Annexure: - C. I  

S 	 - 

4.8 ' That the applicants in that aforesaid situation preferred an 

application bfore thIs, Hon'ble Tribunal for conferment of 

temporary status and regularization of • their 'services. This 

application was registered as Orginal Application No. 353 of 2001. 

This Hon'ble Tribunal passed an judgment and order on 11.02.2002. 
The Hon'ble Tribunal remanded, the matter to the concerned 



• authority to examine the case on merit in the light of the scheme of 

1993 for conferment of temporaly status and it was further directed 

that in doing so the authority should note of the service of all 

workers who served 240 days in a year without taking note of 

artificial break. 

A copy of the Judgment and order passed by the. 

Hon'ble Tribunal in O.A No. 353 of 2001 on 

11.02.2002 is aimexed herewith and marked as 

Annexure: - D 

4.9 That on 24.05:2002 one Major Anil Bishnoi 0/C Administration and 

Service Wing passed a speaking order on behalf of the commanding 

officer as per direction of this Hon'ble Tribunal.. In the said order it 

was contained that as the applicants were not in employment prior to 

1993, they are not entitled to conferment of temporary status. 

A copy of the order dated 24.052002 served 

one Sri Rubul Mout is annexed herewith and 

marked as Annexure: - E. 
I 

.4.10 That being highly dissatisfied with the aforementioned order dated 

24.05.2002 the applicants again approached this Hon'ble Tribunal 

by filing a Original Application. The said Original Application is 

registered As O.A. No. 94 of 2003. On 25th  February 2004, this 

Hon'ble Tribunal while disposed off the said application it was 

stated that the scheme for grant of temporary status is one time 

arrangement. Tt is applicable to those persons who joined prior to 
01.09.1993 and fulfilled the criteria laid in this behalf. The Hon'ble 
Tribunal further observed that the applicants case can be considered 

under DOP'T O.M. dated 07.06.1988. 

A copy of the order passed this Hon'ble 
• - Tribunal on 25.02.2004 in O.A. -No. 94 of 2003 

is annexed herewith and marked as Annexure: 
F. 
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4.11 	That the applicants 5beg to state that regularization of basual workers - 	- 

are guided by the DOPT O.M. dated 7.6.1988. According to this 

scheme working period 206/240 dais is two consecutive years with '- 

sponsorship of employment exchange is the eligibility criteria for 

regu1arization. However in the year, 1993 a scheme for grant of 
• 	 V 	temporary status was framed. According to this scheme a casual 

employee has completed V240  days work in a year would be granted 

with the teinporaiy status meaning thereby they would get regular 
• 	 scale of pay and amenities. However, the Apex Court in Union of 

India -VS - Mohan Pal as reportedVin  2002 (1) SCC 216 it was held 
V 	 that grant of temporary status is one time arrangement and it would 

• V 	be applicablefr these persons employed before 1993. 	
V 

V 	 4.12 	That the applicants beg to state that they fulfill the criteria for 
V 	 regularization. The respondent authority madt' 	an afford to recruit 

V 

some employees in places were ap1icánts were working. On 
V 

• 	V 	 V 

 

28.10.2004, Employment Exchange in Dibrügarh was informed that 

some mozdoOrs would be recruited in their establishment and the 
V 	 employment •exchange 	may 	sponsor 

V 
 some 	persons 	for 	this 

V 

V 	
recruitment. Feeling aggrieved by this approach, the applicants 

V 

 submitted 	representation 	before 	the 	2rd 	Mountain 	Division V 

V 	V 	

: 

Ordinance Unit, C/o 99 A.P.O. by staling interalia that they are 

V 	 eligible parsons for absorption in service. Accordingly, their case 
• 	 V 	may be considered. 

- V 	

A 	copy 	of the 	representation 	dated 
V 

V 

V 	 • 	 V 	25.11.2004 	is 	annexe.d 	hereto 	and / 

V  

V 	
' 	 V 	marked as Annexure: 

- 
G. V 

4.13 	That on 30.11.2004, Offg. C/o passed an order in terms of the 

V 	
V judgment and order passed by this Hon'ble Tribunal on 25.02.2004 

V 	 in O.A. 94 of 2003. In this order it was stated that flone of the 	V 

V 

V 	 • 	 applicants had completed 240 days in two consecutive years and 

V 	

• 	such they are not entitle'd for temporary status. 	 V 

V 	

V 
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A copy of the order dated30i L2O04 is 

annexed hereto and marked as 

Annexure: - H. 
4.14 That it is apparent on the face of the record that the commanding 

officer failed to exercise his mmd in a much as this Tribunal 

directed him to consider whether the applicants are entitled for 

regularization in terms DOPT O.M. dated 07.06.88. But the 
commanding officer was influenced by an extraneous consideration. 

He was under an impression that he had to consider whether the 

applicants are entitled for grant of temporary status. 

4. 15 That the respondent authority publishe.an advertisement in 

Employment News at 25-31 December, 2004 inviting appiicaimYr 

recruitment at 2nd  Mountain Division Ordinance Unit, C/o 99 APO 
for the post of Mazdoor ecC SC I ST. But the concerned 
authority did not proceed thereafter till date. 

A copy of the advertisement dated 25-3 k in 
Employment News is annexed herewith and 

marked. as Annexure: - I. 

4.16 That the applicants thereafter approached the concerned authority by 

subniitting several representations dtd 07.11.06, 05.08.06, 1.08.06, 

24.04.06 & 25.10.05 for re-instatement in their services. But the 

concerned authority did not reinstate theapp1icants till date. 

Copies of some of the representations are 

annexed hereto and marked as Annexure: - J 

	

(Series). 	- 

4.17 That the applicants begs to state that the applicants have completed 

more than 240 / 206 days in a year for two consecutive year and as 

per rule in force they are entitled to be regularized in service. In the 

instant case although all applicants had completed more than 240! 

11 
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206 working days in two consecutive year, but the respondent 	. 
authority did not regularize the services of the applicants till date. 

4.18 That the applicants beg to state that it is a fit case where this Hon'ble 

Tribunal may be pleased to direct the respondent authority to 

produce the record to establish the number of working days of the 

- 	applicants. 

5. 	Grounds for Relief with Legal Provision: - 

Being highly aggrieved by the action of the respondents the applicants 

preferred this application on the following among other grounds - 

5.1 For that all applicants completed 240 days of work in a year for two 

consecutive years and are entitled for regularization in terms of 

DOPT O.M dated 07.06.88. The respondent No. 4 failed,xercise his 

mind to appreciate the order passed by this Tribunal on 25.02.2004 

in O.A. 94 of 2003. He was under an impression that he was directed 

to consider about grant of temporary status. In fact he was directed 

to consider about regularization and not for grant of temporary 

status. 

5.2 For that the impugned order dated 30.11.2004 suffers from non-

application of mind in as much as the Hon'ble Tribunal passed 

orders whereby the respondent authorities were directed to consider 

- whether the applicants had completed 240 days of work in a 
particular year without taking note of an artificial breaks and 

consider the case of the applicants subject to eligibility criteria on 

fulfilling the eligibility condition for regularization as per DOPT 

OM dated 07 06.88. But instead of complying the orders passed by 

this Hon'ble Tribunal, the respondent authority passed •order to 
• 

	

	 stating that the applicants are not entitled for grant of temporary 

status. The respondent authority while passing the impugned order 

• 	had not been taken note the artificial break as directed by this 
• 	Hon'ble Tribunal and as such liable to be set aside and quashed. 
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5.3 For that the impugned order is arbitrary based on unreasonable 

ground and same is yiolative of Article 14 of the Constitution of 

- India and as such the order dated 30.11.2004 liable to set aside and. 
quash. 	 . 

5.4 For that the applicants have been deprived of their means of 

livelihood against the procedure established by law and the same is 

violative of Article 21 of the Constitution of Indian and as such 

order dated 30.11.2004 is liable to be set aside and quashed. 

rel 	Details of the remedies exhausted: 

The applicants have no other alternative remedy except approaching this 

Hon'blë Tribunal. The applicants demanded justice which has been denied 

by the respondent authorities. 

7 
	

Matters not previously filed or pending in any other Court or 

Tribunal: - 

The applicant declare that the subject matter of this application are not 

pending before any Court of Law, any other authority or any other branch 
of the Hon'ble Tribunal. 

[J 
	

Relief Sought: 

That in the premises aforesaid the applicant prays that your Lordships may 

be pleased to call for the records, issue notices on the respondents to show 
cause as to why - 

(1) 	The impugned order issued under office order No. 270 I 01 / PC I X / 

HQ dated 3011.2004 passed by the Lt. Col Offg. C/O 2uid  Mountain 

Division. Ordinance Unit, C/o 99 APO (Annexure: - H) shall not be 

set aside and quashed and upon hearing the parties may be pleased to 

set aside and quashe4 the aforementioned office order dated 

30.11.2004. 

(II) 	To direct the respondent authority to regularize the services of the 

applicant having completed 240 days in a years for two consecutive 

year in view of the judgments and . orders passed by this Hon'ble 

/ 
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Tribunal in O.A. No. 353 of 2001 on 11. 02.2002. and in O.A. No. 94 

of 2003 on 25.02.2004 

(Ill) To pass such further or other order (s) as your Lordships may deem 

fit and proper in the facts and circumstances of the case. 

Interim order if any prayed for: 	 .. 

The applic'ants pray for no interim order. 

Particulars of the Postal Order: - 	. 

I.P.O. No. 	 : - 	. 	O 

Name of the issuing office 	: - q P0 	. 
Date of issue 	 - 	: -. 	 26 1 	 - 

Payable at  
11: 	List of enclosures: - 

As indicated in the index. 

r 
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• 	 - 	 .. VERIFICATION 

• 	 I,. Sri :Kiran Goswarni, son Late Jitu Goswami, aged about 31. years, 

residence of Village Chakali Voria (Gaon), P.O. Pani Tola, P.S. Chabuah, 'Disfrict 

- Dibrugarh, Assim, do hereby states that 1 am one of the applicnts of this case 

and am well acquainted with the facts and circumstances of this case. I have been 
• 	aiithorized by other applicants to take necessary steps of this case. The statements 

• 	 made in Paragraphs ft 	kT,..1t.'C.................  ....................... are 

true to my knowledge and belief and those niade in Paragraphs .:4. 4..I±. ?í 

ftue to my information derived from the 

• 

	

	records which I believe to. be true and rest are my humble submissions before the 

Hon'ble Tribunal. 

• And I sign this verification on this the 	day of December 2006 at 	• 
Guwahati. 	

: 	 n 	 • 

Signature 
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ANNEXURE-- A 
Si. No. 10 

iO  
GOVERNMENT OF ASS½M 

--:-'-.- 	DEPARTMENT OF LABOUR & EMPLOYMENT 

DISTRICT EMPLOYMENT EXCHANGE 	DIBRUGARH 

4& 
dated Dibrugarh the 13 10 97 

);L 	; 

:,- To 
Shi4Hira1ai'Rowat 	(3113/96/90) 

i:c-- 
-:! Sub :' Recruitment of Casual Labour 

• 	 --L 	- T 

You,' name has been 	forwarded to the Cornminidinig 

Officer, 	2 MTN Diy. 	OLd 	Unit C/O 99 APO for a post bf 

Casu1 Labour.  

Youre advised to repqrt to him on 14th 0ct197 

' 15 	Oct/97 	arid 	16th 	OcL/97 	at 	10 	A M 	for 

i-ntervLe/test. 	- 
-•i' 	.• 

• •'-- 	
• 	 Sd/- 	Illegible 

• 	 13.10.97 
(Mrs. 	S. 	Khatun) 

Asstt. Director, of EmploymeniL 
Di..strict Ernp]foymerit Exchange, Dibrugarh. 

0, 

\ 

I .  

Coind. 

r 

it 

\, 

tI 
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27O503/CIV/EST 

Rabul Mout - 
• DinjiriTmnali 

Dinjan 
Dibrugarh, Assam. 

- 	 ... 	.' , ... 

serieS 

Regd . .Y,.. PSSt 
2 Mtn., •Div. Ord. Unit 

C/O99PO 
/ 

01/Dec 1  97 

APPOINTMENT LETTER 

I. 	You 	have 	been selcted for employment to te 

pos.t o.f Casu al Labour on Daily Wages 	(Nerric rates) 	@ 

/ 40.80. per day. 

2 	Your employment is' for the working day  

'• pxesentat :.the time of morning mustering 	(0800 hrs) and 

your services commence from 02 December4*1997. 

3. 	Payment will be made in the first week of the 

following month only for 	the 	number 	of. days 	you were 

act.iallyemployed in the previous month4 

.L 

.4. 	Thé, 	employment 	is 	subject 	to 	police 

• verification.  

H 

Sd!- Illegible 

* 
.• 	 (VK Sharma) 

Col 

J1 	~7 

Commanding Officer 

Era 

Conid. 



4 
— 	 — 

NNEXURE- 6-- 

REGD. BY POST 

.: .\ 2 Mtn. Div. Ord 	Unit 

dO 99 APO r 
-• 

- 	 - 

.. 	---. 	. 

01/Dec' 97 

th meSh%Kurflart 
-- 	t 

. 

:1 •r 	 - 	
- 

O•. 	a:gduñg 
.jbrugarh, Assam 

•L APPOINTMENT LETTER 	
a 

. 	

You have been selected for empioment to 	he 

'post of (Oal Labour on Daily Wages 	(Nerric rates) 	@ 

••Rs. 	40.80 jpr day. 	 / 

Your 	;employment 	is 	for 	the 	working 	day 	on 

'whIch you are present. at the time of morning mustering 

4-000 hrs) 	and your services commence from 02 December, - 

Pa,ymerit will be made in 	the 'first week of the 

- f6liowingrnonth 'only 	for 	the 	p.umber of 	days 	you were 

• actually 'employed in the 	reviou5 mon.h. 
• ; 

- 	 I 

- •4. 	- 	The 	employment 	is 	sUbject 	to 	police 

'verification.  

,. 	1. . 
- 

Sd/- 'Illegible 
(VK'Sharm) 

fl commanding Officer 

1. 
J 	\ 	• 

'LV Conid. 



REGD 	BY POST 4 
. 	Zr 

2 MLn 	Div' 	Ord 	Unit. 

dO 99 APO. 

270503/CIV/CST 	01/Dec'97 

HiralalRaJat , 

Vinll 	Dirijin Tinali 
c pinjan 

t1brUgarh, Assam 

I 	 - 

APPOINTMENT LETTER 

You have been 	selected 	for ernp1oymnt 	to 	th 

I V 

post of Caua). 'Labour 	on Daily Wages 	(Nerric 	rates) 	@ 

•s.4 	4.080 	pei 	day.  

Your 	emplQymerlt 	is 	for 	the 	working 	day 	on 

which you are present at the time of morning mustering 

(0800 hrs) 	and your services commence from 02 December, 

1997. 

3 	. 	. 	Payment will be made in the first week of the 

following month only 	for the number of days 	you were 

actually, employed in the previous month. 

lt 	
- 4. 	The 	employment 

	
is 	subject 	to 	police 

I 	verification. 

• 

sd/- Illegible 
• 	•\\• 	.. 	. 	- 	

Cal 
CommandingOfficer 

.1 •  

N. 	. 
\ 

I 	 • 

Conid. 

\ 



• 	 . 
4N 

1 

 

27050,./CIV/Y$T 

Kiran GoswaPa 
jinTina1i Sec 

:1 	•.: 
Dibrugarh, 2s,sam 

1 	. 

 

NNEXURE- 

REGD. BY POST 

2 Mtri. 'Div. Ord. Unit 

C/O 99 APO 

01/Dec' 97 

• 
•. •' ••• 	APPOINNT LETTER 

:. 
'S.  

I. 	. 	You hye been 	selected 	for 	employment 	to 

Labour 	on • .aily Wages 	(Nerric 	rates) 	@ 

s 	4 0 	0 p r 1da y 	 / 
H .  •' .,.• 

.5,. •_ 

2, ' 	 mploymert 	is 	for 	the 	working 	day 	on 

• .. 	 '. 	;}•• 

ichy.9u 	ç.e present at the time of morning rr,usterinig 

(08Q0 hrs) 	arid your services commence from 02 December, 

.•. :., 1997. 

3. 	. 	Payment will be made in the first week of the 

folloirg •ronth only 	for 	the 	number of 	days 	you were 

actually employed in the previous month 

4 • :. 	The 	employment 	is 	subject 	to 	police 

verification. 

sd/- Iliegibi 
• 	S 	 (VK Sharma) 

Col 
• 	Commanding Officer 

C 

C()III(J. 



/ - 

JN 6 

NEXtJPE 

- V V  

V 	V..  REGD. BY POST 

$ 

• 	. 

' 2 Mtn 	Div 	Orci 	Unit. 

c/U 99 APOV 
V 

V 

0503/CIV/EST 01/Dec 97 

. . 	- 

Upendra Raut 
VV V 	r V  

V 	 .ft Bhrihar Tola V11_5a1r1 
V  

P.O..SainVia Kanti 	
V 

VDist_Muzzafarpur 	(Bihar) 
V 

•VV 
V  APPOINTMENT LETTE 

V 

You 	have been selected for emplOent to te 1 

of Casual Labour on post 
Daily wages 	(NerriC 	rates) 	@ 

/ 
V 	

. . 	40.80 per day. V 

Your 	employment is 	for 	the 	working 	day 	on 
2. 

are presenL at the Lime of morning mustering wh±h you V 

• 	(0800 hr) 	3ndyour services 
COVffCflCC 	from 02 DocemhCr, 

I 11997 

Payment will be 
made in the first week of the 

3. 

Vfollowing month 	only. for the number of days 	you were 

actually employed in the previouS month. 

k V  The 	employment 	is 	subject 	to 	police 
4• 

VverifiCation. 

VVV 

V 	V 

• 	•• 
V•• 	V 	

V 	
.V. 	 V sd/- Illegible . 

V (VK Sharma) 
V 

V  

V Col 
V  commanding Officer 

r VI V 	 ., 

V  V 

V V  

J 	• V .  V  

•..COflkiV 

V  



-2Z- 
7 

/ 

S - ANNEXURE - 0 	
I S l 

REGD. BY POST 

2 Mtn. Div. Ord. UnIL 
I f) 

F .  
270503/CIV/EST 01/Dec97 

Mohan Tanti 
Viii.- Dinjiri Tinali 

: .P..O'iDirijan . - 

• 

Dibrugarh, Assam 

• 	.: APPOINTMENT LETTER 

Yoa have been 	selecLed 	for employmeriL 	Lo 	Lhc 

0 post. of Casual Labour on Daily Wages (Nerric ratesY@ 

,.. Rs., 40.80 perday. 
•• 

- 

	

•'0 	 • 

	

2 
	

Your 	employment is 	for 	the 	working 	day 	on 

WhiCh)yOU ar:6 presenL aL LIie 	L.uRo 	of morning iuusLcriny 

(0800 hrs) 	and your services coence from 02 DecembeL, 
54. 	I ifl • 

1997 
• 	 S  

3. 	Payment will be made in the first week of the 

following month only 	for the 	number of days you 	were 

IL actually employed in the previous month. 

4. -- 	.The 	employment is 	subject to police 

verification. 

S I 

• ••• 	• 	 Sd/- Illegible 
(VK Sharma) 

Col 
Comma'riding Officer 

-. 

(.oiiid. 



, . 	 -3- 
8 

- 	. 

- REGD. BY POST 

2 .MLri. Div. Ord. Unit 

c/O 99 APO 

yi 270503/CIV/EST 0l/Dec'97 

aiMangal' Pait 

y11-'DinJ 1 ! 1  

O 	DinJan4 
Dibrugath, Assam 

APPOINTMENT LETTE 

i. 	You have been 	selebted for 	
employment to 

post of Casual 	Labour 	on Daily 	agos 	(Nerri-C 	rates) 	@ 

/ 
:Rs40.8O per day. 

O 	L
4 

is 	for 	the 	working 	day 	on 
You 	

employment 

which you aie present at the time of morning mustering 

(0800 hrs) cardyoUr services commcnce from 02 December, 
• 	( 

1 : 

3 	
Payment will be made in the first week of the 

following' month only 	for the number of days 	
you were 

actually employed in 	the peviOuS mortL'. 

4. 	The 	employment 	is 	subject 	to 	police 

verification. 

Sd!- Illegible 
(VK Sharma) 

Col 
corruanding Officer 

Could. 



- - 	, 

... ." 	'S.'  

270503/CIV/EST 

Phnon Gogoi 
Dëendhaiar 

•.••• P.O.Chabua • 

•: DibrugarAssam 

Ll 
9- 

ANNEXURE - 

REGD. 131 POST 

2 Mtn. 'Div. Ord. Unit 

C/O 99 APO 

01/Dec' 97 

APPOINTMENT LETTER 

You have 	been 	selected 	for employracriL Lo 	Lhc 

'Ipost of Casual Labour on Daily Wages (Nerric rates) 	@ 

- .. 
Rs...::40.80 	per day. 

. 

• ' 	•' 

2. Your 	employment 	is 	for 	the 	working 	day 	on 

*which you ae.present at the time of morning mustering 

(0800 hrs) 	and your services commence from 02 December, 

.1997. 

3.. 	Payment will be made in the first 'week of the 

following month only for the nu 'aber of days you were 

actually employed in the previous month. 

4. 	The 	employment 	is 	subject 	to 	police 

verification. 

Sd!- Illegible 
(VK Sharma) 

- • 	Col 
Commanding Officer 

-- Could, 



10 	
-2 - 

ANNEXURE 

N 

•.. 	. . 	 ____- • 	 _________________ 
REGD BY POST 

• 	 55 	 •. 

2 Ntn Div. Ord Unit 

	

• 	dO 99 APO 

01/Dec'97 

270503/CIV/EST 

4' .'':/ 	:..,. 

Viii:- .Dinjan Tinali 

1 	. P..O... Dinañ, 

: Dbrigarh, 

APPOINThNT LETTER 

1. 	You have been sele'cLed for employmeriL Lo the 

I 

	

	potof.;Casual Labour on Daily Wages (Nerric rates) @ 

Rs.... 40.8 . 0, per .day. . '.5. 	...-  

2-Your, employment is for the, working day on 

which you are present at the time of morning mustering 

(0800 hrs) and your services commence from 02 December, 

1997.. 

3. 	Payment, will be made in the first week of the 

following month only for the number of days you were. 

• acta1Jyempl.Qye,d in the previous month. 

,4. 	The 	employment' is 	subject 	to 	police 

verification. 

Sd/- Illegible 
Col 

Commanding Of ficr 

Coi,id. 



ANNEXURE- 

REGD 	BY POST 

rr 2 Mtri 	Div. 	Ord 
' 	( 	 s 

C/O 99 APO 

01/Dec'97 
S 

\ 	 ' 	 - 

27050tCIV/EST 

Ka.iiash. Yadav 
V]l - DlnJan L 

P.O. 	Dinja 
• •• 	1% 	k 

Dibrugarh,AsSam 

APPOINTMENT LETTER 

1 	You 	have 	been 	selected 	for 	employmeriL 	Lo 	the 

post of Casual LabouL 	on Daily Wages 	(Nerric LaLes@ 

Rs. 	40.80 per day. 

2.. 

	

YouZ 	employment is 	for 	the 	working 	day 	on 

Thich you are present at th6 time of morning mustering 

Th 	(0800 hs) 	and your services commence from 02 December, 

1997., 
4 

3. 	Payment will be made in the first week of the 

following mOnth only for the number of days you were 

actually employed in the previous month. 

71% 

4. 	The 	employment 	is 	subject 	to 	police 

verification 

Sd!- Illegible 
(VK Sharrra) 

Cal 
Commanding Officer 

0 

• 

Could. 



- 
1. 	You 	have 	boor' 	selocLod 	tot 	ittpy 

post of Casu  al 	
Labour on Daily Wages 	(NerriC 	raL5) 	@ 

'Rs.. 	.40.80 :pr 	day. 

2. 	Your 	emplOeflt 	is 	for 	the 

whiCh yOU are present at Lhc time of 

'(:0800hrs.) 	and your 	services 	
corneflce 

working 	day 	on 

morning 	stCr3rIg 

fro  m 02 December, 

1997. 

3... 	
:.Payment will be made 	in the 	

first week of the 

fo1:1OwQ month only 	for 	the number of 	
days 	you were 

U11Y emp1oyed in the previoUS month. 

4. 	,The 	employmen1t 	is 	subjecL. Lo 	police 

ye ri f.i c a t•i o ri. 	. 

Sd/ Illegible 
(VK Sharma) 

Col 
Command-h1g Officer 

('wild. 

- 
4' 	• 

- 
12 

1½.NNEXURE 
I 

EGD BY pOST 

2MtnD1v0 	Unit , 

01/Dec'97  

H 	' 27ObO3/CIV/ESTT 
:'': 	 '•' 	

.. 	 : 

:1 	Hiraial.KUafl 

.±'ii. 

1P.. 

. Chakali Eharia Gaofl 

'O.. PanitOla 
S 	 brugarh, ,Pssam 

?JPPOINTMENT LETTE 

...-.l ,-imIDfl 	LO 	LtIe 

! 

'i 

ri 
I• '1t• 

: 

\ t  

H 



- 

t 	 3 

r 

T 

13 

ANNEXURE - 

REGD. BY POST 

2 Mtn. Div., Orci. Unit 

/ C/099AP0 

0l/Dec 97 

ar,BahadUr 

Vi11.- Dinjfl 
• 	

<': 

Dibrugarh, 1\s,sam 

APPOINTMENT LETTER 

1. 

 

You have been selecLed for employment to the 

of Casual Labour on Daily Wages (NerriC raLos) @ 

•;s. 40.80 pr day 

S 	2. 	Your employment S for the working day on 

at the time of morning mustering 
which you a r e present  

p 

	

	(0800 hrs) arid your services commenCe from 02 December, 

j997. 

• 	3. 	
Payment will be made in the first week of the 

V 
I

following month only for the number of days you were 

I 	acually employed in the previous month. 

SI
4. 	The 	employment 	is 	subject 	to 	police 

: 	• 	verification. 

Sd! -  Illegible 
(VK Sharma) 

Col 

ommandiflg Officer 

• 	 Conic!. 



43 
	 2- 

14 

REGD 	BY POST 

3 - 

2 Mtn 	Div 	Ord 	Unit 

dO 99 APO V 01/Dec'97 

210503/CIV/EST 

:Teziflg 
Das 

Vill.-. Dlnjan 1 Tinaii 

; 
p.injan'' 

; 

bibugarh, Assam 

APPOINTMENT LETTER 

AL - 	 - 	 - 	 - 

Yoa hdve 	been. 	selecLed 	for 	employmeriL 	Lo 	Lhe 
4, 

post s  of Casual Labour on Daily Wages 	
(NerriC 	LaLesc@ 

• 

I t 
Rs. • 40;80 per day. 

2 	YouT 	employment 	is for 	the 	working 	day 	on 

whiOh you ar 	present at the time of morning rnu3tQrir1g 

'. 
hrs) 	and 	OUL SOLVICOS (0800 

comiaerice from 02 DecembeL, 

1997. 

Payment will be made in the first week of the 

following month only for the number of days you were 

• 	- actually employed in the prviOUS month. 

The 	employment 
I is 	subject 	to 	police 

verificatiOn. 

sd/ -  Illegible 
(VK Sharma) 

Col 
commanding Officer 



• • 

1;r 	

15 
	 -30- -  

ANNE XURE - 

REGD. BY POST 

2 Mtn. Div. Ord. Unit 

C/O 99 APO 

• 01IUec'3' 

2705.03/CIV/EST 

Jitt 	Ch;Sakar 
• j11.-Miriga0fl, 

•• •p.OM1ukGaofl 
Dibrugarh, Assam 

APPOINTMENT LETTER 

You 	have 	boon 	solcLCd for 	omploymeniL Lo 	the 

post of Casual Labour on Daily Wages (NerriC 	raLe 	@ 

5.40.80 per day. 

Your 	employment is 	for 	the working 	day 	on 

which you are present at the time of morning mustering 

(0800 hrs) 	and your services commence from 02 December, 

19.9.7.. 

• 	Payment will be made in the first week of the _J. 	-- 

following month only for the number of days you w e r e 

• actually employed in the previous month. 

4. 	The 	employment 	is 	subject 	Lo 	police 

verification. 

Sd/ -  Illegible 
(VK Sharrna) 

Col 
Commanding Officer 

• . . 



16 
(1 - 

NE)RE 

REGD. BY POST 

2 Mtri. 	Div. 	Ord. 	Unit 

c/O 99 APO 

01/Dec'97  

:1 27003/.cIvs 

SI-4laP Dowar.a, . 
Cheta Gaon 

P.0. 	Chetia Gaofl 
Dibrugarh, 1ssam 

APPOINTMENT LETTER 

Yo 	have been 	selocLed 	for 	employmCfl 	to 	Lhc 

H . 

Casual Labour on Daily Wages 	
(Nerric 	ratS) 	@ 

post aOf 

.Rs. 	40.80 	per .day. 

Your 	emploCflt is 	for 	the 	working 	day 	on 
2. 

at the time 	f morning mustering 
.whjCh you are present 

from 02 December, 
(0800 hrs) 	and your services commence 

1997- 

Payment will be 
made in the first week of the 

 

f0llowiflg .ionth 	only 	for the number of days 	you were 

!, 1 actually employed in the 
previous month 

The 	employmeriL 	is 	subject 	to 	police 
 

verification. 

Illegible 

(VK Sharma) 
Col 

H o and iflq Officer 

H 
('ojiki. 



- 	 I  

2 
17 	

- 

ANEJRE - 

REGD. BY POST 

. 2 Mtn 	Div 	Ord. Unit '.; 	. 

dO 99 APO - 

• •. 	 . 

01/Dec'97  

2705/9IV/EST 

LokNath Baruah 

vllT:..&P.o. 	- Garpara 
. 

Dikan 
Dibrugarh,rASsam 

41 

.4  

APPOINTMENT LETTER 

1. 	You 	have 	boon 	selected 	for 	ernploymorlLb Lo 	the 

of Casual Labour on Daily Wages 	
(Nerric raLes)' 	@ 

. post 

: Rs..4080 per day. 

Your 	employment is 	for 	the 	working 	day 	on 

which you are present at t 	morning he time of mustering 

(0800 hrs) 	andyOUrS0rces 
commence from 02 December, 

1997. 

3. 	
Payment will be made in the first week of the 

following month only for the number of days you were 

actually employed in the previous month. 

: 

4. 	The 	employrneflL 
	

is 	subjeoL 	La 	police 

veificati0fl. 

Sd! -  Illegible 

(VY Sharma) 
Cal 

commanding Officer 

Conid. 
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I 
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REGD 	BY POST 

2 M.tn 	Div. Ord 	Unit 

c/099AP0 

01/December, 	97 
- 	 .. 

270503/CIV/EST 
ttJ 	t 

Das, .Rab.in 
c 

; 
) - 	

r 

Bhrahara village, 

P 0 	Chabua 
Dibrugarh, Assam 

. 	

APPOINTMENT LETTER 

..) ', 

1. 	You have 	been 	selected . 	 . for employmefL to 	the 

• post of Casual Labour on Daily Wages 	(Nerric 	raLes) 	@ 
( 

k. Rs 	40.80 per day 

li 
2 	Your 	employment is f  for 	the 	working 	day 	on 

which you arc prcscnL at t 1c tmc of morning muste ring 

(0800 hrs) 	and your scrvIce commence from 02 December, 

• 1997. 

Payment will be made in the first week of the 

following month only for the number of days you were 

actually empioyed in the previous month. 

The 	emp1 6~ yffienL 	is 	subject 	Lo 	police 

verification. 

Sd/ -  Illegible 
(VK Sharma) 

Col 
Commanding Officer 

1' 



- 	 - .....L 

I') 	tp• -. 

*L: 	iL 

'!.T 
OX • -' •0 	 0 	 - 

ANNEXTJRE- 

-•

0 

00' 0 

REGD 	BY POST 

UniL 

0i/Dec'97C/099 APO 

270503/CIV/EST 

H MriduFDas 

Nh 	illage 
fr1. 
P.O. 	Chetia 	(Chabua) 
Y) 	 i 

DibLugarh, Assam 
-.- 

APPOINTMENT LETTER 
•0 

1. 	You have 	been 	selected 	for 	employment 	to 	te 
0 

----: . 

pos 	of Casual Labour on Daily Wag'es 	(Nerric 	raLes) 	@ 

Rs 	40.80 per day.  

2 

	

Y o u r 	employmcnL is 	for 	the 	working 	day 	on 

JR which you aLe present at the time of morning mustering 

- (0800 hrs) 	and your services commence from 02 December, 
00  

0 

La 

1997. i 

Payment Will be made 	in 	the 	first - week, of 	Lhc 
0 

following month 	only 	for the number of days 	you were 

actually employed in the previous month. 

4. 	The 	employrent 	is 	subject 	to 	police 

verification. 

Sd/- Illegible 
(VK Sharma) 

Col 
Coramandirig Officer 

-- Could. 



- -. - ---.---.-- 

verification. 

I 

Sd/- Illegible.. 
(VK Sharma) 

Commanding Officer 

Conid. 

• 	 ... 

20 

ANNEXURE- 
..: 

REGD 	BY POST 

2 Mtn 	Div. Ord 	Unit 

C/O 99 APO 

01/Dec'97 

..270503/CIV/EST 

Kadam,: Phukän 
Chetia Pathar 

0 	Rangchangi 
'Dibrugarh, Assam 

- .,.. 	y. 

'S 	. ' 	 .. 	. 	 . 	 • •- •. 
	 APPOINTMENT LETTER •' 	

• 	 . 	•... 	.j 	. 

j 1 You have been 	selected 	for employment 	to 	thë 

post of Casual Labour on Daily Wages 	(Nerric 	raLes) / @ 

'Rs 	40 80 per day 

.. 
c12 	Your 	emplcrment is 	for 	the 	working 	day 	on 

which you are present at the, time of morring mustering 

.(0800 hrs) 	and your servicescommence from 02 December, 

• 	
• 	1997. 1I 

• . 
	 3-. 	Payment 	will 	be made in the first week of the 

following month only 	for the number of days 	you were 

actually employed in the previous month. 

4. 	The 	employmenL is 	subject 	• 	police 



:. • 

c 

n 

;J. 	.. 	..,, 4) 

'4 

27O,O3/cIv/ET 

.) 

Mor,i.ha Gaon 

1 P.0;.. Chetia Gaon 
Dibrugarh, Assarn 

.2;4 
21 

r4*  - 
REGD.' BY POST 

2.Mtn. Div. Ord. UnIL 

dO 99 APO 

01/Dec'97 

• 	: 	 'APPOINTMENT LETTER 
'I 	 I 

You., have been selcLed for employmenL to the 

post of Casual Labour on Daily Wages (Nerric raLe) @ 

40.80 per day. 

• 	2. 	Your employment is for the working day on 

which you are present at the time of morning mustering 

(0800 hrs) and your services corarrierice from 02 December, 

19.97... 

3... . 	Payment will be made in the first, week of the 
a- 

	

	 following month only for the number of days you were 

actually employed in the previous month. 

• .4. 	The. 	employment 	is 	subject 	to 	police 

verification.. 

Sd/ -  Illegible 
(VK Sharma) 

Col 
commanding Officer 

Conic!. 

do 



•.;= 
1  

22 

• 	 NNEXURE- 

1 

.$, •. REGD. BI POST 

/ 	
2 Mtn Div. Ord Unit 

I do 99 APO, 

01/Dec'97 - 

27050 .3./CIV/EST 

• 	•- 	Gogol..-,. 

Chetia Gaon 
Chabua 

Dibrugarh, Assam 

APPOINTMENT LETTER 

H 	1.. YoU., have 	beci 	selected for 	employmoflL 	to 	the 

post .o,f 	Cas,4l 	Labour 	on Daily Wages (Nerric 	raLes 	@ 

.Rs. 	40.80. p e r day. 

2 Yoi.r 	employment is 	for 	the working 	day 	on 

which you are pesent at the time of 
morning mustering 

4 - 	

(08Q.0 hrs) 	and your servics commence from 02 December, 

• 199.7 

• 3. .• 	Payment will be made in the first week of thc 

fol1owinQt1t only for the number of days you were 

actually empoye d in the previous month. 

4. 	The 	employment 	is 	subject. 	to 	police 

verificatio1. 

Sd/- Illegible 
(VK Sharma) 

C.ol 
commanding Officer 

• ('();I/(j. 

, 



REGD. BY POST 

2 Mtn. Div: Ord. Unit 

c/O 99 APO, 

Ol/Dec' 1997 

.. 27'0503/WEST 

•A Ranjan.,Saikia 
.2\mguri Pulunga'Gaon 

Dibrugarh, Assam 

APPOINTMENT LETTER 

You: have 	been 	selecLed 	for 	cmployrrLorlL 	Lo 	Ltio 

post.. of Casual Labour 	on Daily Wages 	(Nerric 	rats 	@ 

Rs.;4O.8O per day. 

2... 	Your 	employment 	is 	for 	the 	working 	day 	on 

, whi1ch you. are: present at the time of morning mustcriflg 

and your se .vices commence from 02 December, (.O800:.hr.$) 	 . 

1 :  L9,97 

lfl Payment will be made in the first week of the 

y following month only for the number of days you were 

actuallyemp1oyedifl the previous month. 

H : 4'• 	The 	employment 	is 	subject 	to 	police 

verification;. 

Sd! -  Illegible 
(VK Siarma) 

Col 
Commanding Officci 

Could. 

- 	 . . 



REGD. BY POST 

2 Mtn. Div.::...Ord. Unit 

C/a 99 APO.  

01/Dec'97 

24 

0)  

t:•"." ,27.0.5,03'/CIV/EST 

Binod Das 
Viii - MariraTown 
P..O.S Chetia Gaon 
Dibrugarh, Asam' 

APPOINTMENT LETTER 

1... 	., 

	

Youi. have 	been 	selected 	for employment 	to 	the 

. poso.f Casual Labour on Daily Wages (Nerric 	rates)'@ 

Rs 	40 80 per day 

- . 	 .. 
2.. 	.. 	YOur 	emp1oyinent 	is 	for 	the 	working 	day 	on 

-: which: yous are present at the time of morning mustering 

(O800hrs) c  and your seLvlces comrrterice from 02 December, 

1997?.. 

I r 3.. . 	 Payment will be made in the. first week of the 

foLl'owing. month only 	for 	the 	number of 	days .  you 	were 

actualTy 'employed, in the previous month. 

4.. . 	The 	employment 	is 	subject 	to 	police 

verification.. 

r 

Sd/- Illegible 
(VK Sharma) 

Col 
Commanding Officer 

Conid. 



- 
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REGD 	BY POST 
Lop 

2 MLri 	Div
, 
	Ord 	UniL. 

dO 99 APO 

01/Dec'97 

270503/CIV/ES 
I 

Rjiv Rajkhowa 

Tili. - 	MudeeGaOfl 
P 04 Bagdong 	(Papitoa) 

Dibrtigarh, Assarn 
0.00 	0 

APPOINTI"ENT LETTER 

1.. 	You have 	been 	selected 	for 	employment 	to 	the 

.po tt.'of 	Casual 	Labour 	on Daily Wages 	(Nerric 	raLe4 	@ 

' - 4080 p )Rs 	per day.  4 

0 0 •  

All Your 	employment i 	for 	the 	working 	day 	on 

00  whidh you are present at the time of morning mustering 

jthrs) 	and your services commence from 02 December, 
r 

0 199-7. 

0, 	Payment will be made in the first week of the 

foiiowing Thdnth only for the number of days you were 

: ..actully employed in the previous month. 

4. 	The 	employment 	is 	subject 	to 	police 

erificaLiofl. 

0 , 0 

Sd/ -  Illegible 
(VK Sharma) 

Col 
Commanding Officer 

Conk! 

c 

00• 
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ANNEXURE- 
_4 

7q 
REGD. BY POST 

2 Mtn. Div-Ord. 	Unit 
- 

C/O 99 APO 

01/Dec 1  97 

• .2:70503/cIV/EST 

Pmrit Tantii 
NagiGaon 

•., :'P.O. 	Dinjaim 

Dibrugarh, Assam 

APPOINTMENT LETTER 

1. 	You' have 	been selected 	for employment to the 
- 

post of Casual Labour on Daily Wages (Nerric 	raLe') 	@ 

Rs. 	40.80 per day. 

Your 	employment is for 	the working 	day 	on 

which you are present at the time of morning mustering 

(0800 hrs) 	and your services corarrterice from 02 December, 

.1997. 

Payment will be made in the first week of the 

.. 	
'following 	mohth 	only 	for, the number Qf days 	you were 

actually employed in the previous month. 

The 	employment 	is 	subject 	to 	police 

'verification. 

Sd!- Illegible 

(VK Sharma) 
- 	 Col 

- 	Commanding Officer 

- Con/cl. 



" 

270503/CIV/EST 
•. 

ft Binod Dhingia 
Viii - Bharalua Gaon 

P.O. Kharjan 
Dibrugarh, Assam 

27 	- 

ANNEXURE- 

REGD. BY' POST 
'v. 

2 Mtn. Div. Ord. Unit 

0/0 99' APO 

01/Dee' 97 

APPOINTMENT LETTER I 
1. 	You 	have 	been 	selected 	for 	employment 	to 	the 

pot of',Casual 	Labour on Daily Wages (Nerric 	rate) 	@ 

Rs 	40 80 per day.  

2. Your 	employment 	is 	for 	the working 	day 	on 

whichyou 	re present at the time of morning mustcririg 

(0800 hrs)and your services commence from 02 December, 

• 	.. 

!'• 	 ••,•. 	 ' 

..• 	Paymerit will 	be made 	in 	the first week of the 

' 

following m6nth only for the number of 	day3 	you 	wi 
. 

actually employed in the previous month 

, 	The 	employment 	is 	subject to 	police 

verification.' 

Sd/ -  Illegible 

(VK Sharma) 
Col 

Commanding Officer 

(]onid. 



- 

- REGD 	BY POST 

1J 2 Mtn Div 	Ord 	Unit 

C/O 99 

( 01/Dec'97 

- 4 270503/CIV/EST 
• 

AtulChetia 
. 4 

Vill - Bagoritolia 
P;.O.T MohmoraDikorn 

; D±bçugarh, Assam 
- 4 	. ,-.. .-. 

. 

• 	 APPOINNT LETTER 

You.•have 	been 	selected 	for employment to the 

.1. 	ost 	Csu1 	Labour 	on Daily Wages (Nerric 	raLes)/ @ 
.. 

Rs 	40 A0 per day 
• • f 

2 	Your 	employment is 	for 	the 	working 	day 	on 

which you are prescnt at the time of morning mustering 

(0800 hrs) 	and your services commence from 02,Decernber, 

Payment will be made in the first week of the 

following month only for the number of days you were 

actually empoyed in the previous month. • 
C 

4 	The 	employment 	is 	subject 	to 	police 

verification. 

Sd!- Illegible 
(VK Sharma) 

Col 
Commanding, Officer 

'7 

Conid. 
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XURE ANNE - c 

GOVERNMENT OF ASS1M 

- 	DEPARTMENT OF LABOUR & EMPLOYMENT 

DISTRICT EMPLOYMENT EXCH1ANGE : DIBRUGARH 

O.ACT/27/2O0l/l656 	Date Dibrugarh the 3.7.2001 

To  

Commanding Officer, 
2 Mtn.• Div. ORD Unit, 

-- C/O 99 APO 	. 	. 	. 	. 

Sb : Recruitment of Labour on daily wages. 

Ref : Your Notification No. CIV/Est dated 22 June/2001 

- 

-- 	- 
We akriowlcdgc w±Lh LhLtnks reLelpL of your 

above notification. We are Lkinig irnmecliaLo acLiori to 

comply with your requirements. . . 
I 

In.this connection I would like to request you 

kindly to let this office know whether you will be 

giving anypreference including age factor etc Lo Lhe 

•CX; casual labours who have worked in your department 

.for..aconsiderable period. 

- 	 . 

- 	- 	Please confirm immediately. 

- 

Yours faithfully, 
Sd/- Illegible 
(S. Khatun) 

• -'. •- 	-. - 	Asstt. Director of Employment 
District Employment Exchange, Dibrugarh. 

Could. 
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EXURE- 

EN THE CENTRAL ADMINISTRATJVE TRIBUNAL GUAHAT1 BENCH 

Original ppl.i.catiOfl No. 353 of ?Q01 

Date of decision 	This the 11th day of FebruarY 2002 

The Hon'ble ML Justice D N Choudhury, Vice Chairman 

The Hon'ble Mr. K.K. Sharma, Administrative Member 

:•; 	. 
Shri Heeralal Rawath, 

Sector -  B Dinjan C Antt., 

Station HeadQuarter, 
P.O Pariitola, District-Dibrugarll, 

• and3Q others
App1±CafltS  

• By Advocates Mr. A. Dagupta and Mr. S. Bhuyan 

-Versus - 
'• 	 .• 	. 

1:.;The.;.UrliOTh.Qf: India, represented by the 

	

• 	
. Secrtary to the Government of India, 

Miflistry of Defence. 

.The Genr1, Officer Commanding, 

• 	, 	MountaJ1 Division, C/o 99 APO. 

.3.. The Gener1.Qffic 	Commanding, 

Corp4 .  	C/a. 99 APO 

• 	4The Commanding Officer, 

• 	

S 	2 	r1 :Mouflt- Division, Ordnance Unit, 

	

• . 	.. C/o 99 APO. 	
...Respofldeflts 

• 	•.••.• 

ByAdvo.cateMr. A.K. Choudhury, Addi. C.GS.C. 

CHOWDHURY J.(V.C.) 

Ccrfermerit of temporary status has again 

surfaced 	in 	thi: 	proceeding 	in 	the 
	f ol. I ow :i, n çj 

circuittStarlces 

J4,1L 

rip 

((flh((•I• 
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The applicauLs ae thirLy one in number Thoj 

claim LhaL they worked under Lhe respondents as casual 

1abourerSCOfltiflU0U3lY and intermittentlY for more than 

240 days But, instead of conferring them temporary 

stäUS as 'per the Scheme they were thrown out of The 

depart.meflt 

 . 	
. 	 . 

	

2 çy 	From rthe materials cited in the application it 

apparS that....these applicants were selected as casual 

H labu.rerS' on daily wages through the Employrtcflt 

4 Exchange ara to that effect appointment orders were 

issued on 1.12.1997. In para 4(viii) Of the application 

the applcans indicated the period of service rendSed 

.bythemifl;.;l998. Though they averred that they woFked 

ormore than 240 days in a year, save and except the 

statement.t.heY have riot shown the specific period They 

worked in'year. From 8.4.2001 the applicants were not 

allowed to work and verbally they were told that they 

wereterrninated from service It w asr also  averred That 

afte the terriinaLiOfl,' steps were taken by the 

respondert'• authority for recruiting casual labourers on 

daily wages through the Employmeflt' Exchange. The 

employment' exchange pt cucrics to the resporideflt5 as 

to whether the respondents would provide any preference 

including age factor to the cx casual labourers Who 

worked in .  the dcp3rLmenL for a considerable period. 

IlL 	Failing to get appropriate remedy the applicants 

submitted . representations 	before 	a 	number 	of 

authorities including the Ministry seeking relief. As 

ey moved this Tribunal praying for a nothing happened th  
direction on the respondents to consider thir case for 

regularization in service. 

respondentS 	submitted their 	written 

statement, denying and disputing the clJrr 

V.~ 
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• 	-. 

- 

applicauts1n th 	written sLcttexnent the respondents 

stated that the 2 MounLain Division Ordnance Unit was 
el 

I respons,ible for providing logistic support to all the 

•... Units dependent on it:. 	The pork load of the Unit had 

increased manifolds 	as 	a result of additional 	role 

assigned to the 1J.iii.ts in counter insurgency operaton. 

dependent Units were 5pread over vast areas and 

:.located inremote 	ireas of Upper Assaxn and Arunachal 

Pradesh 	As 	a 	result, 	to overcome 	the 	shortage of 

anpower sanction was wuqht from the higher authority 
.. •.. . 	 . 	 . . 

tp/ 	employ 	porters/labourers 	oji 	daily 	wages 	o 	a 

required basis t: 	tide over the additional work load of 

non-routine 	nature. 	The 	formation . headquarter 	had 

• .. . acored ,$anctjoxls 	to the Unit for opening of supply 
• 	. 

 and services Imprest.Account Budget Head 105 	(F) with 

effect 	from 	15.9.1997 	for 	employment 	of. 	civilian 

labourers and porters on daily wages. The names of the 

• cdidates were obtained from the District E1oynient 

xchange, Dibrugarh. A Board of Officers was convened 

to • azses the suitability of the candidates and to 

recommend names for employment as labourers on daily 

• wages. These labourers wzre employed only to perform 

the tasks on non-"routine nature like clearance of grass 

to avoid fire risk during summer and also for monsoon 

stocking of detachments located across the rivers. They 

were paid for the actual number of days 	they were 

employed in a month out of supply and Services Imprest 

• 	Account alioXted by the.formatiofl Headquarters. It was 

specifically averred that the daily wages were paid as  

per the -attendance recister. As regards grant of 

texnporary status I L was averred that the teitporary 

status was not granted as thee was no provision It 

mentioned the communicate on vide let.ter No. 15225/Org 

4Civ) (a) dated 29.1.1998 issued from the Adjutant 



•1', 

•, 

General' s,ranch, AriuyHeadquarters, 'New Delhi 4 ' wherein 

itwastated that granting of ieinpordry status to the 

casual 	labourers was 	a one 	ttme 	af±air and 	it was  

V , appiica1ein respect of those casual employees who 
- 

were in 	ervice on the date of notification of the 
4t 	' er. i 	:40. 9 1.99 	and had rendered one year of 

continuouerice with 240 or 206 days as the c 

beMon that dated In reference to seeking for ad± ticaial 

persons, 	the 	respondents 	did 	not 	th.putc 	the 

requisition for ,  sponsorng additonal persons by the 

etabli.hment of 2 Mountain Division Ordnance Unit and 

that 	itwas 	forwarded 	to 	the 	District 	Einployent 

Exchawe,' ,:Dibrugarh 	on 	22.6.2001.    	 However, 	In 	Lh 
• I 

meantj.rne the necessity of employing additional rrsons 

wasreviWed arid since the necessity was not felt the 

poes 	cas. discontinued. 	It 	wa 	also 	stated 	that 
• -J • ..• .;: V 

during :.that 	periodr the 	regular 'troops 	were 	made 

I i 	
availabl for the extra work Since the combatant 

xnanpoweras readily avai1bie and it pived to be rrore 

	

V •. 	economical to the State the Unit management decided to 

stop employment of the porters in future. 

4. 	Je havr? hcard. ltr, A. Dasgupt, learned counsel. 

for the ppli cane and a) so Mr. A.K. Choudbury, learned 

Addi. C.G.S.C. aL. 1I. ngth. There isno dispute at the 

FJar that the Scheme for granting tempo•ra.y status was 
• 

V 
 introduced to regu.lte the employment of casual 

iabourerz in a ft.i•' mamler and to avoid. ,ictimIzation 
or unfair labour practice in corirormity with the 

- consist;ent leg1 policy laid down by th Supreme Court 
V on this mattere The Grant of Tenorary Status and 

RegulariSatlon Scheme of the Government of India, 1988 

was introduced for riqaq'&iueut of casual iabourx in 

(entiaI (ir11mn.L 	LLL' 	I ng 111 ALILULt Li.1 



, - 

S'S 	 37 

of the Supreme Court, more particularly the decision in 

1/ urinderinghVs 	Engtheer-iflChief, CPWD, reported in 
'S 

,S 	 , J 

69 	The whole Scheme 4  was intended to 

1 provde work 4 to these casual labourers on a continuous 
t,4

fW4 bi!s 	an 	to 	make 	these 	casual 	labourers 	regular 
: 
, 	ibject to availabty of vacancies. 	The 	aforesaid ib  

schem&as' again 	followed by 	the 	1993 	scheme 	for 

of temporary status OIL all casual labourers 
( conferme 

1 	whowerein employment on the date of 1ssue of the OEM. 

and wbo have rerideLd a continuous service of at )east 
6 

on&yearwhiCh means that they must have been engaged 

for a period of at least 240 days (206 days in trjecase 

offjcesobserViflq 	5 	days 	week) 	Such 	casual 

laboureis 	who 	acquire 	teiporary 	status 	wil. 	not 

hèètér,bc 	brought on to 'the permanent estabiishiierit 

unless 	'they 	are 	eleet.ed 	through 	rqular 	selection 

L 5 	 '• 
process 	for Group 	'1)' 	The notification itself 

indic&ted that 	the gi.iidline 	contained in 	the 	O.M. 

should he followed strictly in the mntter of engagement 

eiployees. The. entire scheme was introduced 

with the. avowed object mentioned above. Such a scheme 

cannot be termed as a one time measure as was submitted 

• by 	Nr. 	A.K. 	Choudhury, 	].earned 	Addi. 	C.G.3.C. 	A 

decision on l:hi 	issue has already been rendered by the 

Full 	l3ench oi 	he Central Administrative Tribunal 	in 

O.A.No. 	3,14-HP-9( 	deci.d.ed. on 	3.10.2001. 	The 	Schemes 
S 	 . . were introduc'd as per the constitutional mandatLe and 

in re4poi.Se L: 	the decisIons of the Supreme Court:. 	As 
S 

S  included earlier the Scheme was introduced to protect 

the workina force. When there is a perennial nature of 

work, 	in these iu3taflces the ] urerS Who are enaged 

are to be conferred 	iith temporary status. 	It is for 

the authority to take a decision in the matter in the 

light 	of 	the 	Scheme. 	In 	the 	instant 	case, 	the 

S 	' 

- 	'. 	-d' 
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4 

ciOflttt 

3d!"" Vice Chairman 
Sd/-'- Meinber. (Admn) 

- 	 S  

Sn' 

1/ 	respondent authority was smarting under the 

riconceptiOn that the Schexno 	 is oL 1993 in itell wa 

	

f one tirn 	cbexne. The 3cheme i still existing znd the 

- casual lthourers riorking under the. department are to be 

cpnferred with temporary t at-us, that is the pure and 

tiznple xnening of the Scheim. W4j, thefure, remsiU the 

natter totheconcrned authority to xaiuine the ease 

9nnieritsin the light of the Scheme of 1993 and in so 

doing the: thority should take note of the services cf 

the all the workers who worked for 240 days without 
taking note of the arjficial breaks. The departent 
.wi1l be ,free to t:a)e a decision on the subject on 
. 	

. 	 -.... 	 I 	.. 	 / 

th e av 
• et, ,k'epin in icin 	ts xed 	ai1l 	0xk 

v. , 	 1 

force arid :1ie ob CLI ij Lh- 	ueme The re,ponderits are 
lb Sc 	 - 7c3i reCtd to complote the o ercL3O WithU.fl four months 

4. 	 - 	
I 	 i- - 

P 'f.roin to.iay 'aiid pasz r.cc'ary peakiiig oLdex as per 

	

t 	. 

.1 
- 	 . 	

:•-- 	 - 	 S  

S.. 	-. 5. 	The app1iction is allowed to the extent 

- 	inthce1tecL No otder as to coL. 

1,. 
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. I 	+ 

I 7 Mtn, Div. Ord. Unit 
dO 99 APO 
24 Nay 2002 

' 

270101/PC/HQ k Sri.R1UDul Nout, S/ Sri PUiIfl Mout 
- Donairchuk, P.O. BshmllO 

I 

P.S.Chabu 	. 
.Dthfuaarh, PIN7614 

.(A11concen) 

SP 

, 	:' 	 •.. 
. 	 . 	 . 

Ref 	to Cntra.1 Admini strative Trthunal 

ti 	
/ 

Bench Judgment and Order dated 11 Feb, 2002 

'passed inOA  No. 353 of 2001, (Heeralal Rawat & 30 VS 
.. UOI). The ,,,dcpdrtmeflt has perused the jucijintnt and under 

stood the same. 
• 1 

2. 	This unit/department ha perused the case and 

the judgment regarding thirty one individuals inclusive 

of Shri ieeralal Rawat (Nanie are att as appx 'A') 
employed as casual iabours cu dai).y wages (Neric 

	

H 	rates) and who were paid froiu Budget Head 105 (F) * On 

perusal of all related documents and the judg e nnt the 

fo1loing ifernc*:s are made - 

'(a) Adjutant General's' Branch, Army Headquarter, New 

r Delhi vide it letter No. 1i225/0rgf4 (Civ)(a) dt. 29 

Jan 98 bao stated that granting of temporary status to 

the casual labourers was a one time affair and it was. 

applicable in respect. of those casual ' labourers/ 

employees who wexe inserviCe on the date of the Govt. 

of India notiticat.lOfl of the scheme of 10 Se 9 and 

who had rendered one year continUOUS service i.e. 240 

or 206 days as the case may be on that date. But as 



  

A 

 

el- 

 

4C• 

  

regards to the thirty one caual labourers employed on 
daJywage5 by 	this 	unit/dc 	iriment, 	they were not 

4 
 

working pricsr to the Govt 	of India notification of I 

1993 with this unit/departxtent and therefore, cannot be 

confered the status, they are deivanthng for according 
.1 . to the regulations. 

In:iew of the aforesaid, 	the above applicants 

Shri. 	Rma;74 t. 	and 	o)ier 	cannot 	be 	given 

tmporary sial:us as they were eitpioyed much later and 

• 	: .ot.prir 4 to the Gct. of India notification of 1993 
••L' 	 / 
and there iS no provision given by Ministry of Defense 
Govt.. of India. to this unit/department to facilitate 

S t 	 / the same. 	 S 	 -. 

4. 	in view of the abo'e, 	it is not posib1e on 

the part of the department to. confer temporary sttu 
.to•the.applicants, 	31 inriinthers in.OA353/01. 

:Athu & Ser Wing 
; •• 	 - 	 for Commanding Offr 

ki1 



CENTRAIJ MiIrRATIVE TRIBuNIL, GU.AHATI BENCH. 

original Application NO. 94 of 2003. 
4!] 

Date of Order : This the 25th Day of February ,2004 . 

The Hon ble Sri Shanker Raju. judicial Memb. 
rn 

The Hon'ble Sri 	 Member. 

Sri Heeralal Rawath, 
Sri RubulM0Ut. 

3 • Sri Umesh Kumar. 

sri Kiran Goswarni, 
Sri Upendra Rout, 

6.. Sri Mian Tantj. 
sri Jailnangal Rawath, 

Sri phonen Clogoi, 

,Sri Kan ak Das, 
ri Kailash Yadav. 

Sri Hiralal Kurmi. 

Sri Nar Bahadur Thapa, 
Sri Tanzeing Das. 
Sri jiten Sarkar. 

Sri Chilar Duarah. 

16, 
. 	

si Loknath aruah. 
11. Sri Rohn Das, 	.............. 

Sri MridLtl Das. 
Sri Kadam phukan, 

20.fiii;RUpamPa 5 e 

.Si..jay.90991,  
22.SiRanJafl Lalkia, 

23, Sri Binoc2 Das, 
Rajkhowa, 

Sri Amit.Tanti. 

Sri Bir.Od Dihingia, 

8rt 
Atul Chetia, 

2 : Sri Rulena prashad. 

k:
and 	. 

. . Applicants. 3-0 Sri Manik Chetia. 

'
B Atheate ri 

- erus - 

A.L. lJfljOfl of Ina 
represented by SeceLary to the 
Govt. of India. I4inistry of 1ence, 
NewDethi 

contd..2 

................................. 

LI 

( 
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I/fr 
2. General orficer CQilmandifl9. 

2 Mountain )jViSiOn. 

C/O 99 A.P.0- 

. General OttiCer cuinndiflg. 

4 CorpS. C/O 99 A.P.O. 

4. ccnmarading otricer 
2 Mountain Division. 
ordnance Unit. 
c/o 99 A.P.O' 	

. . . Respondents. 

By Advocate Sri 
A.Deb Roy, Sr.C.G.S.C. 

ORDER (0RPL) 

MEMBEF. 

The applicant through this O.A. has sought quashing 

of order dated 
24.5.2002 by which he request for conferment 

of temjOrary status was turned down. 

2. 	
ZppliCaflt a casual worker approached this Tribunal 

in 

O.A.353/2001 which was 
disposed of on 11.2.2002 jrecting the 

respondents to consider the case of the applicant 
8 per 

DO scheme of 10.9.9 3  and to take a final decisiOn by a 

speaking order. 

vide order dated 24.5.2002 the 
claim of the apl1aflt 

e was one time and the applicant 
was rejected as the schem 

ldS 

not in engagement on 1.9.9
3 . 

Learned counsel for the applicant referred to para 

ii'of the decision of the apex Court in 
union of India vs. 

Mohal pal. 2002 
(1) SC 216 contendS that conferment of 

N 	tempOrarY status ould not be disturbed mere 
the direction 

\ '\ jssued was plior to the deciSiOn of Mobil Pal case (supra). 

However, it s contended 
that DOPT guidelines enlarge the 

zone of consideEatiofl to all casual 
labourers for re ularisatj 0n 

on fulfilling the eligibilitY criteria as 
per clause 10 of the 

DOPT 3heffle of g 10.9.93. 

C 

contd'. .3 

\ 



-4 

0 

	

- - 	5. 	The respondents on the other hand vehemently 

opposed the contention and has stated that the applicant 

was not in engagement and as pe the decision of the apex 

Court in MOhal Pal (supra) their claim for regularisatiofl 

was rightly rejected. 

	

6. 	We have carefully considered the rival contention 

of the parties and perused the materials on record. In 
k 	- 

Moha)j\pal'a case DOPT instructions dated 10.9.93 Was 

observed to be one time, those who were not in engagement 

on 109.93 w%thOt eligible for consideration. 
However. 

clause 10 of the DOPT scheme clearly provides that in 
x±KX 

future the engagement-Of casual workers shall be done as 

per guidelines of DOPT contained in o.ii. dated 7.6.1988. 

7. 	As per th aforesaid O.M. working period of two 

•years in two congecutive 206/240 days and sponsorship 

through Employmont Exchange was eligibility criteria. 

accordingly the claim of the applicant for consideration 

	

- 	
under DOPT scheme of 10.9.93 being one time scheme and the 

• fact that he was not in engagement on 1.9.93 cannot be 

ignored. However, in the light of DOPT circular dated 

\k 7.6.88 the respondents are directed to consider the 

case of the applicants subject to their eligibility 

- - 	criteria on fulfilling the eligibility conditIon for 

	

- 	...••-..- .. 	. -.. 	..--... .... 	............ 
regularisation as per DOPT O.M. dated 7.6.88. 
..... 

O.A. stands disposed of accordingly. 

0 

fl j err (fl 

C.4 T; ( 	
J 
O5 

d/1E1BER (3) 

Sd/MEMBER(AEM) 

1 

\ 



To, 
	 Date: 25/11/04 

The Commanding Officer, 
2 Mountain Div. Ord. Unit, 
C/o 99 APO. 

REGULARIZATION OF MAZDOOR UNDER EXISTING VACANCIES. 

Sir, 

With due respect I, on behalf of 30 ex-basual workers beg to submit that it has come 
to our notice that you have demanded to employment exchange Dibrugarh vide your letter no. 
2701 503/EMP/1 7/CIV/EST dtd. 28-10-2004 for employment of 11 Nos, mazdoors in your estab-
lishment from SC/ST categories inspite of CAT Guwahati order dtd. 25-2-2004 against our appli- 

cation no. AO 94 of 2003. 

As sufficient number of SC/ST candidates are available among us hence you are 
requested to kindly absobed them against existing vacancies as they have rendered their serv-

ices in your establishment about the year and oblige. 

Thanking you. 

Yours faithfully, 

/c Jct/ 	icJ 

(Hiralal Rawal) 
On behalf of 30 applicants 

Copy to 
1-44 Jud4c1a1-Menlbef-& 

Mtat-MQmbec, 
GA-6waha.ti-B&eft 

1. To the Secretary, Ministry of Defence, 
Govt. of India,New Delhi. 
Sri Jiwan Roy, 
Hon'ble M.P. (Rajya Sabha). 
To the General Officer Commanding, 
4 Corps, C/o 99 A.P.O. 

4. To the General Officer Commanding, 
2 Mountain Division. C/o 99 A.P.O. 

T To the General Secretary, 
AIDEF, Khadki, Pune-3. 

. Employment Exch.nge, Dibrugarh. 

For infbrmation alongwith xerox 
copyof CAT, Guwahati order dtd. 
25-2-2004 with a request to look 
into the matter and necessary 
action with suitable direction 
please. 

J4 JL 

a SA--~ 



Annexure: - H 

2 Mth Div Ord Unit 
C/O 99 APO 
30 Nov 2004 

270101 IPC'/X/HQ 
Shri Heralal Raut 
CIo Rarndeo Raut 
Stn HQ Panitala / Dinjan 
(mdi Concerned) 

SPEAKING ORDER 

	

1. 	Refer to Honorable Central Administrative Tribuiial Guwahati Bench 
Judgement dated 25 February 2004 passed in OA 94 / 2003 (Heeralal Rawat 
& 30 others V/S UOI). The department has perused the judgement of the 
Hon'ble Court and understood the same. 

	

2. 	On perusal of the Judgement, the following has emerged: - 	 - 

Case of applicant be •  considered subject to the eligibility 
criteria. 
Eligibility criteria spelt out is: - 

Sponsorship through Employment Exchange. 
Completion of 206 / 240 days ionsecutively in two years 
without break in service. 

	

3. 	The case was considered in depth and relevant documents perused by 
the unit / department and the following emerged: - 

Applicants were sponsored by Employment Exchange, 
Dibrugarh. 
Not even a single applicant has completed 240 days of 
continuous service in two consecutive years. All applicants 
haveabreak in service. 

	

4. 	In view of the above it is seen that no applicant meets the laid down 
eligibility criteria for grant of tethporay status. Therefore, it is not possible 
on the part of the unit / department to confer temporary status to the 
applicants. 31 in numbers in OA No. 94/2003. 

p  'A-14 i~?  
J9'k2  

Sd!- eligible 
(P. Ganguly) 

Lt. Col 
Offg. CO 
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Defence. :Ariny 	Coasi 
 

OrdnanceCorps S. 

Direct Recruitment 
Mazdoor(SC&T • 	

1.. 2 Mountain Ordnance DViSiOñaI 
01. 

Unit, Ci 
99 APO invite9 aPPllcauon 

eligl 	Indian 	02. 
CitIe, for the post mentioned below 
for recruitment at 2 Mountain 
Ordnance Unit C/99 APQ with all 
India service liability• 
(a) Name of 

Post : Mazdoor (b)N0 OYPO5. 1 
Reservation 

: SC-06 and ST-05 
Educatjofl/Qulj(. 	

: 8th Pass 	
m Ago limit 	 Ter 

	

: 18 to 30 years of ago 	1. as on 15 Jan 2005 	 Th  2. H 	 cadr0 

	

ow lo APply: 
The applicant 	r should apply f 	 othe 

	

or the above post 	OfIlc 

	

addressed to the Commanding 
	(RA)1 • Mountain Ordnance 

do 

	

Ut 	 p 

	

cio 	
APO -app incorporatjng.th Sb-data of the 
	2 applicant Olongwitllthe•.all 	

. up givers bOl 4   
3. Conduct of 	 yearsRecruitment 	be s "Candidates
foun  

	

whose applications are 	45da •0 	
be called for 	aftorá 

	

test. Successful candidates 	incon 

	

will 
be called for medical examination 

	appog 

	

and interview, A merit list will finally be 	the e 

	

'drawn an candidate will be IflfOflhlOd 
	3. Ttit individually, 	

Car)dj 

	

4. DOCu,,,18 floquJr. The 	1 

	

following Photostat copies of 
	

2. •j certificates duly attested by Gazetted 

	

Officer should accqrnpany the 
	4 	I 

 3. 
appljcatjo ,.i .  

(a) Birth Certificate 	 5 	
I (b) Caste Certificate 	 6. 

on 
 (C) Educalion/Qualificali 	 7 

Certificate • 	
(cI) Permanent residential Certificate ( 	
(e) Name of En1ployrr01 exchange 
and registration number , 	

8. Character Certificate 5. Last date of Submission of g application. 15 Ja,i 2005. 
for the Poet of . 

Labourer (Mazdoor) Name  
letters)- of appIjcar1t (In block 	Offlof 

Father's Name. ,  
Nationality: 	 10.

. Date of Birtfr 
 Porrn0,11 Ho,,,0 flrjdr0. 

7. Past experience: . 
8.Cas,e• 	

0 

	

Declaration 	
- 	12. I hereby declare that the above 

particulars are true In the event of any sIatorne,-, of documents attached 	
j s/are foufld to be false or EI1COIUU(.t 

 lily appIjc,0,111 	
to be 	

13. 

	

14. T 
of applicanìt 	15 dvp 7101 (156) 

Sgnatu,0 
2004 	ri 

1 



To, 
The Commanding Officer, 
2 Mtn Div. Ord; Unit, 
C/o99APO. 

RF-INSTATE OF EX-CASJJAL LABOURERS 

Sir, 
Most respectfully We beg to draw your kind attention on our request made the following appeals 

(a) Appeal th. 24-04-2006 
For regularization of casual labourers. 

(b)Appeal dt 0-08-2006 
For regularization of casual labourers. 

(c) Appeal dt. 04-10-2006 
For regularization of casual labourers. 

2. We have not received any reply decision against our above appeal so far for our regulariition 
in the department. As we are facing a lot of inconvenience for want of job as such you are 

requested to kindly take necessary action to re-instate us in the department for which kve shall 

alongwith our family members remain ever grateful to you. 

Thanking you. 

Yours faithfully, 

Dated 07-11-2006 	 . 	. 
J( 

Copy to :- 	 Heeralal Raw at,' 

1. All Concern - 	
On behalf of 30 caua1 labourers. 

z 6.t' I&&XGV)tCI 5t-° 

for information and necessary 
actions as requested time to time. 	1 	_r 
Xerox copy of our correspondance 
made eatliei is also enclosed herewith 5/ 7 	n- 0L 	i 1 1 c 
for your necessary action. 

/ FvLtQ 



'. 

((. 
II 

c 
TO 

From: 
Heeralal Rawat & 30 
Others(Ex-casual 
workers) 
HQ 2 Mtn Div Ord 
Unit 
C/O 99 APO 

TFIE comznandir.g Officer 
2Mtn Div Ord Unit 
C/099AP0. 

RE- INSTATE OF EX- CASUAL LABOURER 

With humble submission I . would like to drawn your kind attention towards my. 
appeal dt. 24-04-2006,: for above subject in response to your letter No. 270503/civ Est 
dt. 06-sep 2005 

2. I shall be highly grateful to you if your goodseif intimated present position#'of our 
regularization under HQ 2 Mtn Div Ord Unit.. 

Thanking you. 

Your faithfully 

Dated : 05-08-2006 	 ) 	 He 	Rawat & 30 
Others casual labourer 

Copy to;- 

All corcemw....--* for information with request to look into 
the case lying with authorities from since long.. 

.." 	.. 	. 	.. 



- 

Dated : 	6• 

To, 
The Honr'able Defence Minister, 
Govt. of Inda, 
New Delhi— U. 

Sub 	 _ 

Sir, May kindly intimated present position of our appeal dated. 09-05-2006. 

(Copy of appeal is enclosed herewith). 

Thankng you. 

Shri Sarbaiand Sonowal, MP. 
Shn Deeparikar Mukhaijee, MP. 

Yours faliflly, 

v)-A 
Heerahl Rawat 

& 
30 Others casual labourer. 

It is requested that Present position of 
our case may please be intimated for 
information of all casual labourers 



The Conirnareding Officer, 
2 Mnt Div. oid Unit, 
C/o 99 APO 

RE - INSTATEMENT OF CASUAL LABOURS 

Sir, 

\Vitli due rcgai'ds I beg to submit that it has come to my notice through 

advertisement dt. 29/3/2006 in news paper Telegraph that certain vacancies of fireman 

have been relearned in your unit for recruitment. 

-I.  

2 	As per your letter No. 270503/civ est dt 06 Sept 2005 we approach your goodseif 
for consider our case sympathetically for appointment being ex casual personnel of your 
unit. 

3. 	We fully hope for this opportunity and shall be remain ever grateful to you for 
this act of your kindness and oblige. 

Thanking you 

r 



r 
To.. 	S  

The Commanding Officer, 
2 Mtn0 Divn, Ord. Unit 
C/o 99 APO 

Date - 25/10/2005. 

REF: 	Your letter no.270503/CivEst dated 6th Sep 4c,05 

Hon'ble' Sir, 

fleceived your above letter on 8/10/2005 We thank 

you very much for sending us such encourgng and hopeful 

letter which bears creams and hopes to our poor Labdürer. 

We will be waiting till our dreams come true. 

Thank you, 

Yours faithfully, 

/ Wrcz (sru HIRALAL flAWAT ) 
And 30 others(Ex-Casual workers) 

0 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 	 . 13 

in  

s... 
IN THE MATTER OF : 

O.A, No.36 of 2007 

Shri Heeralal Rawat Applicant 

- Versus 

Union of India & Ors 
	Respondents 

Centi a! AGDIiiiisurative Tribt.na1 

I 
	 - AND — 

!TIat 
i3ench 
	 IN THE MATTER OF 

qv,' X 

Written statement submitted by the Respondent 

Nos,1 to 4. 

WRITTEN STATEMENT 

The humble answering respondents submit their 

written statement as follows: 

1. (a) 	That I am 

and Respondents No: L&_4-  ---- in the above case 

and as. such I am fully acquainted with the facts and 

circumstances of the case. I have gone through a copy of 

the application served on me and have understood the 

contents thereof. Save and except whatever is specifically 

admitted in the written statement, the contentions and 

statements made in the application may be deemed to have 



a 	 File in Court on 	
. 

2 L 	Court officer 

U 

been denied. I am competent and authorized to file the 
(JU) 

statement on behalf of all the respondents 

• 

(b) 	The application is filed unjust and unsustainable 

both on facts and in law. 

(C) 	That the application is also hit by the 

principles of waiver estoppel and acquiescence and liable 

to be dismissed. 

(d) 	That any action taken by the respondents was not 

stigmatic and some were for the sake of public interest and 

it cannot be said that the decision taken by the 

Respondents, against the applicant had suffered from vice 

if iUeg1. ity. 
;tq 	rr1f.. 1moi 

	

Ceut a! Auminis 	ive Ti1bLI 

I Ei?.0 
	

Brief History of the Case 

!jTTt 

	

GLJwa ha ti 	brief History/description of the case is 

appended below, which may be treated as an integral part of 

this Reply. 

The 2 Mountain Division Ordnance Unit is 

responsible to provide logistic support to all the units 

dependent 	on it. 	The workload of the unit had increased 

manifolds as a result of additional role assigned to the 

unit in Counter Insurgency Operations. The dependent unit 

are spread in vast areas (700 km x 700 km) and are located 

in remote areas of Upper Assam and Arunachal Pradesh. As a 

result, lots of difficulties were being faced by the unit 



[1e in Court on- 
,cr 

L Court 	 fficer. 

S4 

in 	providing 	effective 	services 	due 	to 	shortage 	of 
-J 

manpower. 

That 3 	accordingly, 	a case was projected by unit,14  

to Headquarters 2 Mountain Division, the immediate superior 

formation, 	to accord sanction to employ porters/labourers 

on 	daily 	wages 	on 	as 	required 	basis 	to 	tide 	over the 

additional workload 	of non 	routine 	nature. 	The 	formation 

headquarters had accorded sanction to this unit for opening 

of supply and services imprest Account Budget Head 105 (F) 

wef 15 Sep 97 for employment civilian labourers and porters 

for the maintenance of troops and performing tasks of non 

nature on daily wages. 
central 

That, the employment of labourers depended on the 

ge 

1.ity/aUotment of funds under Budget Head 	105 	(F) 

 unit 	from 	local 	formation 	Headquarters 	and 

additional workload of non 	routine nature. The payment to 

the labou re rs was made by the CDA at the end of the month, 

The funds under supply and Services Imprest Account (Budget 

Head 	105 	F) 	is 	meant 	for 	employment 	of 	porter 

(labou re rs/CHT/Ponnies). 

That, the process of selection of labourers on 

daily wages started on receipt of the sanction. The names 

of the candidates were obtained from District Employment 

Exchange, Dibrugarh. A board of officers was convened to 

assess the suitability of the candidates and recommended 

names for employment as labourers on daily wages (Nerric 

rates). The board Officers selected the candidates after 



 

File in 

-S 

Court Officer. 
4  

 

conducting the following tests and recommended their 

employment on daily wages (nerric rates):- 

100 Mtr run. 	 a1II ,.tTribun1 

push ups 

Weight lifting 40 kgs. 	
••. 

That, as per the nature of work content, these 

labourers were employed only to perform the task of non 

routine nature which are of casual or seasonal or of 

4) 

a: 

.: 
p., 

C/rn 
Cd 0 

•'• 

intermittent nature like clearance of grass to avoid fire 

risk during summer and 	also for monsoon stocking of 

detachments located across 	river Brahmputra and river 

Lohit. Accordingly, they were paid for the actual No. of 

days they were employed for at the end of the month, out of 

Supply and Services imprest Account (Budget head 105 F), 

allotted by the formation Headquarters. 

PARAWISE COMMENTS: - 

That, with regard to the statements made in 

paragraph 4.1, 4.2, 4.3 and 4.9 of the application, the 

answering respondents do not admit anything contrary to the 

records of the case and the applicants are put to the 

strictest proof thereof. 

That with regard to the statements made in 

paragraphs 4.4 of the application, 	the answering 

respondents beg to submit that paragraph 3 of the 

appointment letter number 270503JCiv/Est dated 01 Dec 97 

(Copy annexed here to as annexure 1) clearly indicate that 

I 	
tl~~ 



File in Court on  

Court Officer. 

the payment was to be made for the number of days the ' 

individual was actually employed and they were all paid as 

per their attendance. 	There has never been 
0 

representation or compliant on that account. Appointment of 

waiting list candidates was done purely on the additional 

workload of non load of non routine nature during that 

period. Since there was more work, additional labourers 

called from the waiting list maintained for that 
CenUal Amtcist U' Ij1DuU 

purpse. 

p1Ti 	S. 	That with regard to the statements made in 
BenCh 

paragraphs 4.5 of the application, 	the answering 

respondents beg to state that the contention of the 

applicants is not true. The applicants were selected to be 

employed on daily wages (at Nerric rates) and payment was 

to be made for only those days on which they were called 

for work. Hence, the contention of rendering continuous 

service without interruption is not correct. As stated 

above, the units dependent on 2 Mountain Division Ordnance 

Unit we re deployed! redeployed in Counte r Ensu rgency 

Operations in upper Assam & Arunachal Pradesh. This 

resulted in increased workload which required employment of 

additional labourers for maintenance of the troops. As per 

nature of work and requirement of the work force, some of 

these applicants were called for undertaking the additional 

tasks, they were paid as per their attendance for actual 

number of days they were physically employed and they had 

never lodged any complaints. 

LJYI 



.:. 	 • P .  
6 

From April. -, April 3  the applicants were called 	' : 

for work only when necessity of their employment arose, 

They were all paid on daily wages as per the attendance 

register. As such, the contention of the applicants is not 

correct that the applicants worked for more number of days 

where as the attendance was marked for only 19 days by the 

management otherwise the applicants would have certainly 

lodged complaints on this issue, which they never did. 

The applicants were not granted temporary status 

as there was no provision. As per Adjutant General's 

Branch, Army Headquarters, New Delhi letter number 

_15225-/Org 5 4(Civ)(a) dated 29 Jan 98 (copy annexed here to 
TI  

t 4 

Ceat1J, LIDA, Ls'r ecure 11)3 granting of temporary status to the casual 

r' :taboures was a one time affair and it was applicable in 

ii ;'Nfpect of those casual employees who were in service on 
G!wz.hat BenCh 

the date of notification of the scheme i . e. 10 Sep 1993 and 

had rendered one year of continuous service with 240 or 206 

days as the case may be on that date. Hence, the conferring 

of temporary status to the applicants is not applicable 

even if they were employed subsequently. 

5. 	That with regard to the statements made in 

paragraph 4.6 of the application, the answering respondents 

beg to submit that as the regular troops were being made 

available for additional tasks, the necessity of the 

porters was stopped and the applicants were not employed 

thereafter. 



* 	 [i1e in Court On 

7 L----ffT!tj 
The requisition for sponsoring of additional 

persons for employment as porters/casual labourers by the4 	$: 
establishment of 2 Mountain Division Ordnance unit was 

forwarded to the District Employment Exchange, Dibrugarh on 
LC 

22 Jan 2001. In the meantime, the necessity of employing 

these porters/casual labourers was reviewed and since the 

necessity was not felt, the process was discontinued. 

That with regard to the statements made in 

paragraph 4.7 of the application, the answering respondents 

beg to submit that during this period, the regular troops 

available for the extra work. Since the combatant 
t bi 

 j 
 

\ Ce'it 	was readily available and it proved to be more 

al to the state, the unit management decided to 

op 
BeAt  loyment of the porters in future. 

That with regard to the. statements made in 

paragraph 4.8 of the application, the answering respondents 

beg to submit that as per the records none of the 

applicants has rendered 240 days continuous service. As per 

court order of 25th  February 2004 in O.A,No.94 of 2003 (copy  

annexed hereto as annexure III), the court has clearly 

stated that this scheme of granting temporary status was a 

one time scheme applicable to those who join prior to 1993. 

 That with regard to the 	statements made 	in 

paragraphs 4.10, 4.11 to 4.14 of the application, the 

am'' 



rFile in Court on 

Court Offij 
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, 	 . 

answering respondents beg to submit that as per the court <a 
--Ic-c 

order of 25"  February 2004 following emerged: 	
65 

C 
• 

Case of the applicants to be considered subject 

to the eUgibiUty criteria 

Eligibility criteria spelt out was: 

------------ 

(1) Sponsorship through employment exchange 
CentaL Acmu' 4ve L ib,wi1 

1 -r' 	Completion of 206/240 days of continuous 

R,71TITTTI 	s rvice in two consecutive years without break. 
Gtwzth Bench 

The case was considered in depth and relevant 

documents were perused and following emerged;- 

Applicants were sponsored by employment exchange 

Not even a single applicant has completed 240 

days of continuous service in two consecutive years. All 

applicants have break in service. 

That with regard to the statements made in 

paragraph 4.15 of the application 1 	the answering 

respondents beg to submit that the advertisement for 

rec ruitment was published however no rec ruitment was 

conducted 	in 	this 	regard 	this 	office 	letter 

No.270503/PC/Civ/Est dated 01 March 2005 (copy of letter 

here is annexed as annexure IV). 

That with regard to the 	statements made 	In 

paragraphs 4.16 and 4,17 	of the application, 	the answering 

1'11~ 
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respondents beg to submit that this unit has conducte4 

recruitment of Firemen and Mazdoor during the year 2006 and 

2001 after giving wide publicity through leading and local 41  

newspapers. However the applicants did not appear for the 

rec ruitment. 

Further, it is settled law that completion of 

240/206 days in a year may not itself be a ground for 

Regularization, since they were not appointed with the 

extant rules and the regularization cannot be a mode of 

appointment and attempt to induct an employee without 

ng the procedure would be a back door appointment, 
Cntra1 Admws1ruive LibuiaL 

which Joes not have any legal sanction. The applicants were 
1 

• 	 . 1 st hi Lding any post. But the applicants could have been 

Guwhti Ben ncid red 	alongwith 	other 	candidates 	who 	had 

appeared/particIpated during the year 2006 and 2007 as 

•  stated above, if necessary, relaxing the age bar to the 

extent they had worked with the respondents but the 

applicants avoided the duly conducted recruitment process, 

the reason best known to them only. It is pertinent to 

mention here that, while offering public employment or any 

appointment, it must comply with the constitutional and 

statutory requirements and/or must be made in terms of the 

existing rules. 

11. 	That with regard to the statements made in 

paragraph 4.18 of the application, 	the answering 

respondents beg to submit that in view of the clarification 

issued on various issues above, the contention of the 



File in Court on 	. 

10 	 CourtOfficerj 	
' 

applicants is incorrect and baseless and may not be agreed 
\ 

to. 	 C 

4)'.) 

12. 	That with regard to the statements made in 

paragraph 51 of the application, the answering respondents 

beg to submit that the provision for grant of temporary 

status to the applicants does not exist as per Adjutant 

General's Branch. Army Headquarters letter o.15225/0rg 4 

(Civ) dated 29 Jan 98 (refer annexure II). Granting of 

temporary status to the casual labourers was a one time 

affair and it was applicable in respect of those casual 

labourers who were in service on that date of notification 

of the scheme i.e. 10 Sep 1993 and had rendered one year of 

orjinuous service with 240 or 206 days as the case may be 
Central AdMiaist,rafive T 

on th t day. Hence, it is very clear that conferring of 

I 8F" tempolary status to the applicants is not applicable even 
TTT 	;cTg't 

NC 

L,(1f th y were employed subsequently, As per court order 

issued on 25th  Feb 2004 (refer annexure III) on application 

No.94/2003 it has been clearly stated that respondents are 

directed to consider the case of the applicants subject to 

fulfilling of eligibility criteria as per DOPT OM dated 07 

Jun 88. As per the court order of 25th  Feb 2004 following 

emerged: 

Case of applicants to be considered subject to 

the eligibility criteria. 

Eligibility criteria spelt out was 

(aa) Sponsorship through employment exchange 



[ie in Court on 

Court Officer. 	- 

(ab) Completion of 206/240 days of continuous 

service in two consecutive years without break, 

The case was considered in depth and relevant 

documents were perused and following emerged; 

(1) Applicants were sponsorship by 	employment 

exchange. 

Central Auminjiriwve Trb&ij 
I Not even a single applicant has completed 240 

1 8FE2 O 	
da s of continuous service in two consecutive years. 

TT ;m 	Al applicants have break in service. 

Guwhtf Bench 

Based on the court order issued on 25th  Feb 2004 

speaking order No.210101/PC/XIHQ dated 30 November 2004 was 

issued to the applicant. Copy of speaking order dated 30 

November 2004 is annexed hereto as Annexu re V. 

That with regard to the statements made in 

paragraphs 5.2 of the application 1 	the answering 

respondents beg to submit that in the speaking order dated 

30 November 2004 it was clearly intimated that none of the 

applicants meet the eligibility criteria of 240 days of 

continuous service in two consecutive years. All applicants 

have a break in service. 

That with regard to the statements made in 

paragraphs 5.3 of the appUcation, 	the answering 

respondents beg to submit that the speaking order was 

issued on the facts of the lights and solid and sufficient 
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Court Officer.  
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reasons had been given in the order. Hence there is no 

violation of a rticle 14 of the constitution of India. r M 

4-i o 

That with regard to the statements made in 

paragraph 5.4 of the appUcation,, the answering respondents 

beg to submit that the respondents authority has taken 

steps within the existing Rule position/policy of the 

Government and has not violated article 21 of the 

constitution of India. 

The application is devoid of any merit in the eye 

of law and as such liable to be dismissed for the ends of 

justice and equity. 

rf  

StJ41ve  

LeRch 
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fri 

V E R I F ICATION 

cA 	 N 

------------rWJJO '? /1 

being duly authorized and competent to sign this 

verification, do hereby solemnly affirm and verify that 

the statements made in Paras _j __JJ_ are true to 

my knowledge, belief and information and those made in 

Paras ------- are derived from the records/facts 

etc, and the rest are humble submissions before the 

Honble Court and I have not suppressed any material 

facts. 

And I sign this verification on this the 2t 

day of JeeJ -2997 at  

Central Mmioitcative Tiibunl 
	 DEPONENT 

¶it7Tit 	Tl*: 
Guwttj Bunch 
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270503/CIV/EST 

UmeshEKumar 
Viii- EKhirjrmn 

5iirh, Assam 

• 	 •,- 	

----..,- 

RE,G 1D BY POST _______ 

2 MLiI. DLv, Or:d. Ui.i L 	. 	. 

C/099AP0 

0i/Du' 97 I Pile in Court on ................. ... 

Court Oflcer. 

APPOINTMENT LETTER 

1. 	You 	have 	been 	seleoLed 	for 	employment 	to he 

post of Casual 	Labour 	on Daily 	Wages 	(Nerric 	rates) 0 

.Rs. 	40.80 per day. ( 

2 . 	 Your 	erñploymeut •L 	Lot 	the 	wo 	kiug 	day uu 

wtil oh 	you 	a::e 	pros cii L 	a L Lho 	L line 	o I 	moi2i.i. ng 	muu 	e 1 i. it 

(0800 	hrs) 	and your 	SCtVLOCS 	coatonoC 	front 02 	Ducenibur, 

1997. 

3. 	Payment will be made 	Iii 	the 	first week 	of the 

................following 	;oriLh 	only 	for :: the 	number 	of 	days 	you erc 

ually_emp'1oyed_in the :previOUs morh. 

Th 	employment .1.5 	subject 	to 	pc.J 

ver:ificaton. 

. 	 .. 

TI 	fM1 1  
Sd / - 	1 1 Leg  ib L e 

Admii cnu 	j 
• ( VK Sharmna) S 	

S  

Cci 
Ccmrriafldiflcj Officer 

GtTh.til EQ' 
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TRA1 	ADMINIsIRAr1vE TRI}1UNAI , 	CU fAHATI 	RNCF{ 

01'i4na1 App 1ictioh NO. 94 	of 	200. 

Dat& of Order . : This the 25th Day of February,2004. 

'The Hon 'bie Sri 	3hinker Raju, Judicit1 Member. 

The Hon'ble Sri K J.Lrah1dan,Adsnini8trative Member.  

Sri Heerialal Rawath, 
Sri 	tubu1 MOUt. 

Sri 	Kumr. 
40 	Sri K1rirz (oswajni, 

Sri 	Uteri1dra Rout, 
Sri Hb1ia I  i 	'ranti, 

Sri Jaimanga1 	Ra4ath, 

B. 	Sri Phonon 	-'0cjoi, 

Sri Kank Dan, -- - 

3r1 Ka11aSh Yadav, " 

Sri Hir1alal Kurii, Ce' 
12 • 	Sri. Narl 	 3ah adur Thapa,  
13. Sri Tanzeing Das, c 

	

_\J 	I1...L. 

• 	

: ROhn4Das. 

Sri Kam I phukan, 
SriRpan Daa, 

21. Srijj 
224 Sri.Rrij 
23 Sri na 
24, 

• 25. :Srj 
26. 
27t!8rij Atuj 

rirtu1 
SriKu 

30, 

By Advot 4. 

	

i 	Uflici r)fl 
rprer4 
Govt. p 

. . . App lie antri. 

rlGogoi. 
ar Saikia. 
d Da1, 

•o 
H anti, 
4 Dihingia. 

ketia 
Prshad, 

n ra 'oyoi and 
k Chetia 

I Adl  

31 7  
Id4.a 

:e by Secr'ary' to the 
it dia Mihistry l  of Dejnce,, 
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S. 	The respondents on the other hand.  

0p)Osfld 	the C Qltfltlti()fl 	nd 	ki as 	tiL,ited 	th eo- 

was not in engagement and as per the deori 

Court in Mohal Pal 	(supra) their clirn for reg  

Was rightly rejected.  
We have car.efnily considered t.he rival COn.  

of thi parties and perused the materials on rord.  

4oha1lpa1's Case DOPT instructions dated 10.9.93 was 
 

obseed to be one tie, those who were not lb engaqemen 

on i..93 w€.not eligible 	for connideratj.on. However, 

claus 10 of the DOPT sche c'early provides that in 	i 

future the engagement of caslia 	workers 	nhall. be 	lone 	jj 

per guidelines of DOPT contained in O.t-1 	dated 7.6.19F3. 
•I l 	.. 

As per the aforesaid O.M. working period of two 

yea rs 	n two conutive 206/240 days and sponsorship 

througi Ernployrnnt Exchange was elloibility cri.er1a. 

Accord Ln1y the claim of the alicant for conslderatlo 

under )o'r 8cherno of 10.9.93 being one time scheme and the 

fc t t lati ho was not in engagement on 1 .9 • 93 cannot be 

gnore . 1owever, 	in the light of DOPT circular dated 

7 /  

4 	 -3- 

la 
1 
 : ~ ,

l 8 :he respondents are directed to conni.der o i r.  

0 .t e applicants subject to their eligtb.i Uty 

writer a n tulfilling ; the eligibility condition for 

regul9istIon as per DOPT O.M. dated 76.80. 

O.A. stands diposed of accordingly. 

1RUF 	 3d/EMUER (J) 

Sd/MEMrt(DM) 
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